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INTRODUCTION 

I, the Ghairman of Estimates Committee, having been' authorised by 
the Committee to submit the report on their behalf, present this Fourteenth 
Report on the Ministry of Industry-Handloom and Powerloom Industries-
Part II-Powerloom Industry. 

2. This subject was·· taken up for examination by the Estimates Com-
mittee (1976-77). Necessary information was obtained and evidence of 
non-officials and representatives of the Ministry of Commerce (Department 
of Textiles), Department of Banking etc. was taken by them. The Com-
mittee, however, could not finalise their report due to the dissolution of 
the Lok Sabha on 18th January, 1977. 

3. The Estimates Committee (1977-78) appointed a Sub-Committee 
to finalise the report on the subject. On the basis of the evidence tendered 
before the previous Committee (1976-77) and the information furnished 
to them as well as the evidence tendered by the Development Commis-
sioner for Handlooms and the Textile Commissioner before the Committee 
(1977-78) and also the additional information obtained, the Sub-Cum-
mittee finalised the report at their sitting held on 20 February, 1978. 
The report of the Sub-Committee was considered and adopted by the Esti-
mates Committee (1977-78) at their sitting held on 3 March, 1978. 

4. The Committee place on record their appreciation of commendable 
work done by the Chairman and Members of the Estimates Committee 
(1976-77) in taking evidence and obtaining information for this report. 

5. The Committee wish to express their thanks to the officers of the 
erstwhile Ministry of Commerce (Department of Textiles), Department of 
Banking and Ministry of Industry for placing before them the material and 
information which they desired in connection with the examination of the 
subject and for giving evidence before the Committee. 

6. The Committee also wish to express their thanks to representatives 
of the All India Handloom and Powerloom Weavers Federation, Bombay, 
Federation of All India ~Cotton Powerlooms Associations, Bombay and 
Shri S. V. Dhamankar ex-M.P. for furfiishing memoranda to the Com-
mittee and also for giving evidence and making valuable suggestions. 

(vii) 



(viii) 

7. The Committee also wish to express their thanks to all the other asso-
ciations and individuals who furnished memoranda on the subject to the 
Committee. 

8. For facility of reference, the conclusiqns/recommendations of the 
Committee have been primed millck,1fpe dn the body of the Report. A 
summary of the conclusions/recommendations is appended to the Report 
(Appendix III). 

NEW DELHI; SATYENDRA NARAYAN SINHA, 

March 18, 1978 'Chairman, 

Pnalguna 27, 1889(S). , Estimate~ Committee. 



C~~lIiRJI 

"INTRODUCTORY 

The powerioom industry, alongwith handlooms and khadi constitutes 
the decentralised sector of the textile industry. It has had as long a history 
as the organised mill industry. U is estimated that at present the number 

. of authorised'pGwelflooms in the country is 3,47-,S87 consisting of 2,11,099 
cotton 'JX'W6rlooms, and 1;86,488 Art Silk· Powerlooms. . The ,maximu~ 
number of powerlooms is 1,24.459 in the State of· Mllharasbtra, foHowed 

,by 59,039 in Gujarat and 32,781 . .1n Tamil Nadu. Thus; more- than half 
of the powerlooms are located in two States of . Maharashlfa and Gujarat 
A statement giving the ~stimated .nu1llber ot powerlooms in; different States 
is enc10Ged (Appendix I). In addition .there are a. large, number of un-
authorised powerlooms in the cQuntry. Out of a total.production of 8,200 
million metres in the country, the pIoduction of poWerloom sector ie; esti-
mated to be about 1800 million metres. 

1.2. Diverse views have been expressed by different organisations re-
. garding'·the role of powerloom sector in meeting the clothing needs of 
the country. While a number of non-9fficial organisations representing the 
handloom industry have, in their memorandum submitted to the Committee 
stated that the powerloom sector is nothing but a sun:;eptitious projection of 
the Mill 'sector with a view to escape fiscal-duties etc. and has been harmin, 
the interests of haftdloomiRdustry because of its advaptages of scale of pro 
duction etc., the representatives oUhe powerloom industry have claimed that 
the powerlooms,are com.poting ~y, with the orpniied lJIIill sector. and not 
with the handlooms and ·GoverQIBent ~d encoQ1l1ge ,the np<tWerlC)OID 
industry vis-a-vi~ organised mill industry as it provides an intermediate rech-

-·noJogy 'and .offers a ,better, .00, less'dreary life to attract·,the sons of the 
weavers. 

1.3.rThe .rept;esea.tative·of ,anorga:nisationoft handloom weavers has 
. stated. in,bis memorandum submitted to the' C0Rum«ee:-

~'~PowerlQQlDr;.sector iStraothi.pg~ut, a,MJ~tious projection 
,.of.,the.Mill.&eetor. witb.a: ,viewJo~~pohla}Lfiscal levies like 

.. .e:wliser ~utjes ,;andto.~~e ~~llPr 14ifferent Labour 
"l.awSr~df8tCtory. ..• ~~ ~tect workers' in-
..• sts .etc •. (b) to,.cIa,i,m, r~t,~~s4Dn rUG financial fadli-
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ties including loans and subsidies being granted by Govern-
ment from time to time to powerlooms in the form of export 
incentives, import entitlements etc.... . .. If the Government 
of India are really interested in, protecting millions of hand-
loom weavers against unemployment or under-employment all 
over the country, they must stop further expansion of power-
looms and encourage in. their place a rapid further expansion 
of handlooms giving them necessary aids of providing credit, 
supply yam, dyes, chemicals etc., at fair prices in adequate 
quantities and of required quality etc." 

1.4. The High Powered Study Team on the Problems of Handloom 
Industry (Sivarman Study Team) in their report submitted in July 1974 
had also stated that:-

"The initial argument that handloom weavers will gradually change-
over to powerloom technology, in our view, is no longer valid. 
In fact, it has been stated in the Fifth Plan formulations, in 
line with this thinking, that powerlooms shall be restrained to 
the level of production they had reached during the last Plan 
i.e. 1800 million metres. As such it is not necessary to give 
any special incentives to powerlooms and encourage their 
growth. In our view, the problem is rather one of meeting 
the challenge which the handlooms face from the powerloom 
sector in the form of illegal uDHcensed powerloom poaching 
upon the yarn supply that should legitimately go to the hand-
loom sector and poaching in the market of handlooms by 
superior powerloom goods. Our view is that it is essential to 

offset the advantage that the powerlooms have over the hand-
looms with their better technology and almost the same level 
of excise vis-a-vis the handloom sector." 

1.5. A Federation of the Associations of Cotton Powerlooms has stated 
in the memorandum submitted to the Committee:-

"In absence of adequate organisational support from within and 
outside Government and due to lack of a consistent policy 
towards the growth of this sector, there has been haphazard 
growth of the powerloom industry. It has also created many 
prejudices against this important sector. For instance, the 
assumption that powerlooms compete with handlooms is wrong. 
Powerlooms compete with the mill sector. This competitioB 
has always' a salutory effect on checking upward rise in prices 
of mill-made cloth. Therefore, it is not in the consumers" 
interest to weaken the capacity of the powerlooms to compete 
With the mill sector. especially when more than 1/3rd of the 
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country's cotton cloth is produced by the small powerJoom 
weavers." 

1.6. An individual connected with the development of small scale indus-
tries in the country has state~ in his memorandum submitted to the Com-
mittee:-

"The Cotton powerJoom industry has an important place in the 
economy of the country. While it is an instrument which could 
be effectively used to decentralise economic power and loca-

tion like the handloom industry, being powerloom operated, 
it yields better remuneration to weavers, whether workers or 
proprietors. Its employment potential is, however, small as 
compared to handloom industry which as its name connotes, 
is manually operated. But the objective of the economic 
policy should be employment with reasonable remuneration. 
All small scale industries operated with power yield better 
wages. . . . .. I have found that the younger generation of the 
handloom weavers was drifting away from it. That is only 
natural." 

1.7. The PowerJoom Enquiry Committee under the Chairmanship of 
Shri Asoka Mehta which submitted its report in May, 1964 had observed 
that:-,-

"During the course of our visits to PowerJoom Centres, we studied 
the various facets of the powerloom industry but one profound 
impression left on us by our on-the-spot observations and dis-
cussions is that powerJooms is much more than an instrument 
of production, it is a symbol of a vast country-side process of 
economic transition and techno-social change. Behilld it lie 
deep economic urges of milIions of people to break through 
the coil of poverty, to improve ever so little, their levels of 
living and to escalcate themselves to a slightly higher social 
layer. It seemed that a sweating, toiling hlmlan mass, men-
anced by a grim struggle for existence, was in search of an 
anchor, a stand-by which would help in escaping the drift 
of hunger and distress. In this search thousands of persons 
bad abandoned their, ~esteral homes and their traditional 
occupation of h~~weaVing and migrated to places huridreds 
of miles away. Savings accumulated by considerable self-denial 
and supplemented by borrowings at high rates were invested 
in purchasing ,o~ ,put,Wtgtoge~her apowerloom. O~ership 
of a powerJoom was to many the key which opened the . dior 



,to.a some~bat.l~~s .l)~rd~n-soJpe and dreary life. Employment 
on a powerloom, even without owaerslllp, yi~!~ed' in most cases 
higher earnings than on handlooms." . 

1.8. A,skl;d. ~RPut Ute views of. the Government regarding the role of 
the powerloom industry vis-a-vis the handlooln industry and organi&cKl 
mill industry, the representative of the Department of Textiles stated -in: IRs 
evidence' ~fore .the. Committee:-

"The PQsiticn.onthis is·that. ~ov,ernm.eJllhas .stj.ll to .come out with 
,a wetl..cooaidered pJ:ppq-Iy articu).a.ted/ :pojicy. Vie are in fact 
working on, it and very soon·it .should be. PQssible to announce 
Government's. views on this. ; .But by iJn.PuI;f!!jon it is there in 
theircompremmsive r~solutions on the. ~yara~,an Committee"s 
report. . One of tbe paragraphs.Df tbis I~pprt.specifically dealt 
with ,the, .role. of the PQwedPOm st;Ctpr and 1:>Y implication 
stated why. powerloomgbould not re~eiNe . encouragement .... 
. ·Powcdoom en(:ourage~~t statted on the b.asis of a certain 
basic assumption that, they would,.be ra\l!Jog. Ute technology 
of the handloom weaver to a higher level. this ,has not mate-
rialised. . . . .. The point to stress here is that while there is 

'1 JiOtn~ IjDerit iq r tbis pointtl;lat to some extent the pattern of pro-
duction .o( powerloom is 8P1,llewl).at nearer the mill 'sector, there 
is also this factor ...... In fact we were discussing it 'in cOn-
nection with the reservation, part that there are certain sectOrs 

.. where ,the,paUecn.of .prp4uc;tion of powerlooms very much 
~oinci.des . with the patwrn -of han.dlopm. TheF~fore, it is very 

, : ~t tq: ~ak:e acatego~if;:al vieW and say that. powerloom is 
really h\1rWtg:l:he. mill' ~er-tOr. a,l,ld ,h~lpi~g ~ehandloom or the 
re~-tJlaUt .is,onlY,lp,urting Jhe ~U_sector and no~ helping 
th~"haqdloqm .. .In SQ.me . ways, its . _~eper~u~s}?ns can be felt 
:in,b9th sectQfs. ,Thi~,i~_~he. ~.WdotJ?rima facie evidence one 

'fiQds with the~~ter.ial ,availaJ>le." 

,1.9~ til, ~.l~e~}~ot~JJ:lat~e pow~rloom b'Id..ary JIBs-come to occupy 
T~.~DJM_t,.p"c~,inJb~ .~C.~;Domy 0' the coaatry; The n"""r of authorised 
l~w.ff~.iUAn4~rs!fI~ tq,be 3,~t-~7 ~istillg_of lstt,091 autlaorised 
,_~ PP~~9!;)P.I"~4..1. ... 3,6,4~8 ~ s~ ~ms ... 11ae:powerloom sec-
IJOtt~uc;e~""ut, If~~"i16_o~.me~s of '~Iot" outel 8' total cloth produc-
~~,~ ~'T..,nn'~.@l~~. _ ~"iStoil of ~e'~iindustry in tIae 
~,~ ~'~-'''4.,jI$.Jb~,J~~~.~m_~~ ...... 1Ie ..... of the indus-
-"...," ... Atp.,,,cmte"nl;9ic1~ ~~:",..~_~~, ,in ~f~ yMrS. Govemme.t 
1i~e'lt",,,e~,.,r.t\o~Y"Iet,, ~~n_ .. a" fi~~ declslon'~~'~ role of die 
roIIP~ .. ~ ... ~.~mag-'tIIe_'~~1 .eteIS ... ceo.try. 
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1.18~'TW·CoiliBiiftee .. ttter '110ft'''' diverse views .... e been e~ 

about the role of powerloom industry in the country. While the represe .... -
lives of tile handloom industry have stated tbat the powerloom sector is ooly 
a soHtptltiO'mcpr&jedtft:otitJlhdJDstct~'WIth a' viewte escape fiscal daties 
etc.;' ancf' is ~ tbe .rests of' blnlltcJca settor; by prodlaeing· iteIH 
othiHnR 'ri$eneE'flW! II8oIlOODI~iadilStJy, the representatives' of the ,pewer-
loom industry have claimed that they are competing with tbe organis«:d mill' 
sector, ooly and not witb the bandloom sector and are serving the common 
people of tile' country bY' p~Midfng tiem' dRape'l" clOfb' 'as compareil'-to tbe 
products of the mill industry. 

1:11~ The Commiftee' would like 'to 'point oUt tbttIre' pOwerloo8i sector 
has' come to occupy an~iiDportaDtptate' iathe' ~mY of(~cboBfry aDd' 
its importailce iii meeting the clothmg : needS ortr.e masses c8iIIten~ llili1-
mised. Moreover, in view of tbe fact that power supply is fast spreading 
to the countryside and the sons of tbe weavers are being it.creasiagly attract-
ed to the' pOWtrloolil sector as it provides aD intermediate tecbnology with 
prmip'etts ' of 'las burdensome and' deary life and' a better IiviBg wage, it is 
evident that the powerloom industry is Ilkely to grow in the, years to come. 
It has, however, to be ensured that tbis growth of the powerloom industry 
should n'6't be' at die cost of the b1tildloolil industry; otherwise it' wm' lead 
to greater' nirill unem;loyment aDd pi'ObIem of large st. mlgrittion of rural 
population to the industri8t' areas hI search' of employment; TIre Committee, 
therefore, feel that the growth of tbe powerloom industry sbould he regulated 
in such a' way' that it does not Ilium the interests of the handloom industry. 
It should be ensured tbat powerloom industry does not oochme a "benami" 
of the mill sector but is really developed by the conversion of handlooms 
into powerloom by the bandloom weaverS themselves. The Committee, 
therefore, recommend that stringent measures may be taken to ensure that 
powerloom sedor observe the reservations made by the' HndlOOm sector 
and· detelTent actionsbould be taken for any violation, of these orders. 
SimultaDeoosly, the powedoom sector sbould be encotitage'd: to produce 
those varieties of cloth whicb are not being prodUCed by the Iiandloom sec-
tor. Moreover, some varieties of cloth which are dot being'prodnced by tbe 
handioom sector, may be considered for reservation exclnsively for tbe 
powerloom sector. The Committee have all'eady hi P~tt' I of tlfeir report, 
recommended the formulation of an integrated textD~ ~cy assigning role 
to .~e various sectors. The Committee hope tb~ while defining the role 
of tile powerloom sector, the above fKtors wHI be k~pt iii vie,~ by ~e 
Government. 

Cf:NSUS OF POWERLOOMS 

1.12. According to law, every powei'Jrom oWner is requited' to obtain 
a permit from the Textile Cotniriission fof acc!u;sitiolf and' ihstallation of 
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powerlooms. At! already stated, the awn_of ppwerlOQ~in th~, ~0untry 
is 3',47,58'7. 

1.13.· Asked/to furnish a statement giving.the bre/l-k.,up of powerloo~ 
situated in urban :areas, semi-urban areas and rural areas statewise, the 
Department 0f Textites have·statedina written note furnjshed to tbe Com-
mittee:- . I- , 

• I).; 1 ! . . . ~ 

"However, break-up into urban, semi-urban and rural areas is not 
available." 

1.14. Asked to intimate the .number of persons owning only one power-
loom, more than one but upto 4 powerlOOJl)s and more than 4 powerloms, 
it has been stated in the note furnished by the Department of Textiles that:-

"Thl: break-up in these categories is not readily available," 

1.15. Asked if Government have made any assessment of the total in-
stalled capacitj' of the powerlooms in the country, the Department of Tex-
tiles have stated in the note that:-

"Apart from the information regarding the number of powerlooms in 
each State, no further information regarding installed capacity 
of powerlooms in the country is available." 

1.16. The Task Force on Powerlooms in their Report submitted in 1972 
bad recommended that:-

"Basic records should be constructed in each state and each district 
showing the location of the powerlooms, the source from where 
the powerloom was purchased, ownership, counts of yarn con-
sumed etc. The data thus collected should be consoliciated at 
the State level. Cancellations or transfer of' permits must be 
entered in the basic records, and conveyed to the Textile Com-
missioner who would have the bas:<: records random checked and 
verified. This exercise is impe~ative, if at any point of time, this 
sector is to be harnessed for a particular purpose, or, in difficult 
times, yarn has to be rationed." 

1.17. Asked if Government were in possession of information regarding 
the number of powerlooms working in the country, the Textile Commisc;loner 
stated in his evidence before the Committee:-' 

''The basic figures relate to authorised powertooms. The estimate in 
regard to unauthorised ones is a general one .... The number 
of authorised powerlooms in our records is 2,11,099. They are 
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the cotton poweriooms. Art silk powerlooms number 1,36,488; 
silk looms 4,000 and woollen ones 2,698." 

1.18. Asked Why in view of the fact that different rates of compounded 
duty are being charged from persons owning upto 2 powerlooms, upto 4 
powerlooms and more than 4 powerlooms, figures relating to ownership of 
powerlooms are not available with them, the Textile Commissioner stated in 
his evidence before the Committee:-

"The position is that the Excise Department gives L-4 licenses; on 
the basis of the licenses, they charge compounded duty and rate 
of exc;se. This is only about the cotton powerlooms. There 
is no difficulty about art-silk powerlooms. In the case of the 
former, only a compounded duty is charged and collected Irj the 
Excise Department. In view of this, even the Excise Depart-
ment is finding it difficult to say anything about unauthorised 
powerlooms." 

1.19. The Committee Dote that Government do not have requisite statis-
tics regarding .. powerloom industry in the country. Even soch basic infor-
mation as the break-up of powerlooms located in orban, semi-orban and 
rural areas, ownership of powerlooms, installed capacity etc., is not avail-
2ble with them. The Committee are unable to appreciate why it should not 
be possible for Government to collect and maintain all the relevant informa-
tion regarding Io£ation, ownership, installed capacity etc. in respect of tbe 
JKiwerioom industry, when every powerloom owner is statutorily required 
to obtain pennit from the Textile Commissioner for acquisition and instal-
lation of powerlooms and electric connections. This, in the view of the 
Committee, is a sad commentary on the functioning of the office of the 
Textile Commissioner. The Committee are unable to appreciate how Gov-
ernment can maintain any control or plan for the regulated growth of tbe 
powerloom industry iR the absence of these basic statistics. 

1.20. The Committee further note that although the Task Force on 
Fowerlooms in their Report submitted in 1972 had recommended tllat basic 
records in respect of powedooms in each State and district should be pre-
pared, no concrete action seelDS to have been taken on thi.~ recommendation 
4'f the Task Force. The Committee recommend that Government may imme-
diately conduct a census of all the powerlOOJDS in the COUJltry, whether autho-
rised or unauthorised in which all the relevant information regarding loca-
tioB, ownership, installed capacity, capacity actua.1y being utilised, count 
aad quality of yam uti&sed etc., type. quality and quantity of c10tll bein~ 
maDufactnred should be coDected. Institutio.nal arraogementsbould be made 
to keep these statisticsap-to-date so as to provide firm and reliable data for 
d!:dsion making. 
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B •• Gfew6;., ~rtoo-s. duriaa"FiYe, Y~ ... -"-,. 

1.21. The following statement gives the outlays and expenditure in tho! 
CeattealldrtM StatesonipOWetloolil inddstry duriDg-tl1e Five Y~r·Plam;:-

First Five Year Plan 

Second Five Year Plan 

Third Five Y cae Plan . 

T~ce A'lDaal- Pians (Ig66-6g) 

F.Jurth FiVeYear Plan 

Ai-utuaiPIan 1974-75 

Annual Plan 1975-70 

Rs. (Crores) 

Outlay Exrenditure 

Not illdicated 
separately 
3' 70 2' 00 

4'00 I' 52 

1·66 0'47 

7. 6, 3'27 

0'73 0'28 

0·86 0'70 -------

The revised Fifth Pbn outlay for the PowerltMm: Ind81stry ~. Rs~ 0:16 
croresin ·tlre Central sector and Rs. 3JOCiJ in the Sta~'Seotor J1IIIaking a total' 
ofRs. 3.25 crores. 

1.22. The Task Force on Powerlooms for the Fifth Plan in their report 
had ' commented as follows:-

"During the first two plan periods, no schemes ·of financial assist:mce 
was devised specifically for the development of powerlooms by' 
the Central or State Governments. Government assistance made . 
an appearattee during Second Plan 'period under the conversio.il' , 
scheme. A limited member of" handtooms were allowed to be 
converted into powerlooms. A.round the period 'when PowenOOm 
Enquiry Committee was set up, complaintS' poured into, to the 
effect that the scheme was misused and the benami ownership' 
of powerlooms was gathering fearful momentum. The Conver-
sion Scheme was thereupon given up in'the Third Plan Period. 
In formulating the Fourth Plan, the recommendations of the 
Powerlooms !Enquiry Committee were taken intO account. 
1;10,000 powerlooms were allotted to different States. This' 
was a significant departure from' the previous policy and deve-
lopment of' the powerlboins came to be a part of the State Plan-
Schemes unaer the Village and Small Industries. WHile fundo;' 
were specifically allotted for the development of the powerloom' 
industry by tlR! State Goveiilments under the Fourth Plan of 
the Stlttes, it! has noW emerged that even the mellgrt proVision'!' 
earmaried' for this indus~ were not' utilised and di~rted to 
other areas. Also, the objective that Plan funa~ st10uld blt' 
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used for development of powerloom in the cooperative Sector 
was not kept seriously in view. Against the Fourth Plan outlay 
of Rs. 7 crores, only Rs. 1.6 crores were spent in first three 
years. Further it is observed that the amounts spent on install-
ing processing facilities or effecting technical improvements were 
negligible. The Task Force has the feeling that had the Plan 
allocations been fully used for the purpose for which they had 
been made, and rigid attitudes adopted against the development 
of unauthorised sector, the powerloom industry today would 
have been in a happier and healthier situation from all angles .. 
The problems did not, however, engage serious attention of the 
State Governments, nor were efforts made to evolve alternative 
solutions. " 

1.23. Asked what were the reasons that inspite of the above observa-
tions of the Task Force on Powerlooms, hardly 50 per cent of the outlay 
for powerloom industry was utilised during the Fourth Plan, the representa-
tive of the Department of Textiles, stated in his evidence before the Com-
mittee:-

"It is purely a State plan scheme. This is part of the overali thing. 
In the Fourth Plan, it was open to the States, where powerlooms 
did not command the requisite priority, the States did not utilise 
it. " 

1.24. Asked about the amount utilised in the Fifth Plan period so far 
aga;nst the outlay of Rs. 3.25 crores, the representatives of the Department 
of Textiles stated:-

"The utilisation So far has been roughly Rs. 1 crore." 

1.25. The Committee note that a sum of Rs. 17.03 crores was provided 
upto the end of the Fourth Five Year Plan for the development of Power-
loom Industry, out of which only a sum of Rs. 7.26 crores was actually 
spent. The Committee regret that only a meagre amount was provided in 
all the Four Five Year Plans and Three Annual Plans for the dCl'elopment 
of powerloom industry aad not even 50 per cent of that amount was actually 
spent. The Committee further note that this trend still continues as in the 
Fifth Plan period also; out of a sum of Rs. 3.5 crores provided, only a sum 
of Rs. 1 crore has been utilised so far. The Committee regret that while 
there is great need for the development of the powerloom industry on sound 
1ines by providing adequate processing facilities and technical assistance etc., 
the meagre amounts provided were not even utilised for the purpose for 
which these were meant but were diverted to other items. The Committee 
canaot but reach the conclusion that the need for putting the IpOwerioom 
industry on a sound footing by providing it adeqnate processing and other 
3559 LS-2 
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facilities and technical assistance etc. was not realised with the result that the 
growth of the industry has been lopsided. The Committee hope that at least 
now the Government will ensure that the Plovisions made for the powerloom 
industry will be fully utilised and necessary facilities for the working of the 
industry provided. The Committee recommend that Government should in 
the first instance identify the facilities to be provided in order of importance 
and requirements and then formulate a time-bound programme Kor providing 
these facilities. 

C-Report of the Powerloom Enquiry Committee 

1.26. In January, 1963, Government appointed a Committee under 
the Chairmanship of Shri Asoka Mehta to enquire into the problems of 
Powerloom Industry. The terms of reference of the Committee were as. 
follows:-

(i) To examine the structure and growth of the powerloom indus-
try with special reference to the types, holdings, ownership~ 
appliances, supply of raw materials, sorts of fabrics produced, 
processing of fabrics, marketing, financing and otller factors 
relating thereto. 

(ii) To examine the remunerativeness of the powerloom industry, 
taking into account the costs of production and efficiency of 
working and the conditions of workers. 

(iii) To consider the relative role to be played by the powerloom 
industry vis-a-vis that of the handloom and mill industry and 
to recommend targets of production. 

(iv) To account for the phenomenal growth of unauthorised power-
looms in the past and devise means to prevent future unautho-
rised expansion. 

(v) To examine the desirability for the conversion of handloom 
cooperatives into powerloom cooperatives. 

(vi) Making su!!gestions for the establishment of the 'p'owerloom 
industry o~-a stable footing within the field of operation which 
should be allotted to it. 

1.27. The Committee submitted their report in May, 1964. The Com-
mittee made a number of recommendations for the development of the 
powerloom industry. Some of the important recommendations of the 
Committee were as follows:-

1. The growth of powerlooms in the recent years has been very 
rapid and phenomenal. Induced by certain extraneous f&'ltures 
of which excise duty formed the most attractive even outsideB 
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stepped into the field solely to derive the benefits of excise 
exemption. A large number of powerlooms were thus set up 
in an unauthorised manner. A number of intermediaries and 
even textile mills induced the handloom weavers as also -others 
not in the weaving profession to set up powerlooms in large 
numbers. They provided all the required financial and other 
measures of assistance as a purely business proposition ..... . 
There is no doubt, however, that the owners of the looms who 
acquired and installed them by straight or surreptitous means 
were prompted to do so in the hope of using them for a living. 
The social, economic, employment and other factors are very 
relevant in the consideration of the problem of unauthorised 
growth of powerlooms. 

2. We consider that both these sectors (Handlooms and Power-
looms) should drew their yarn supplies from a common pool. 
A compartmentalisation would unduly restrict flexibility in 
supplies and manufacture. In the future set up, as envisaged 
by us, replacement of handlooms by powerlooms will assume 

considerable importance and it would not be proper, therefore, 
to earmark spinning mills exclusively either for the handlooms 
or the powerlooms. 

3. It is desirable that powerloom owners should be enabled to 
market their cloth direct so as to derive the full benefit arising 
from the sale of processed cloth. Processing factories should, 
therefore, be established in the different centres of the coun-
try. These processing establishments may preferably be on 
the cooperative lines, but we do not nile out such facilities 
being provided by private entrepreneurs. 

4. We consider that the spread of electricity to wider areas would 
inevitably lead to the substitution of manual processes by 
mechanised processes and this evolution has got to be recog-
nised. We have, therefore, provided for mechanised pre-
weaving facilities being organised and integrated with the set 
up of the powerlooms in different centres. 

5. We recommend that the common service facilities should be 
capable of being utilised by handlooms and powerlooms both 
within and outside the cooperative fold. Wherever possible, 
such facilities should also be utilised by the art silk weaving 
sector. 

6. We would lay cons!derable emphasis on the importance of 
adequate working finance for the proper functioning of the 
powexloom industry in the country. In the light of the import-
ant role which the decentralised sector will have to assume in 
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supplying the clothing needs of the country i>n future, all efforts 
should be made to ensure that the powerlooms obtain neces-
sary finance at fair rates of interest. The State Finance Cor-
porations, Government loans under the State Aid to Industries 
Act and Commercial banks, particularly the State Bank of India. 
may have to step in a big way to fill the gap. The resources of 
these financing institutions may have to be adequately aug-
mented in order to make them take up these responsibilities. 

7. We .recommend the formation of cooperatiVe marketing insti-
tutions for the powerlooms in the different centres. 

8. The scheme sanctioned during the Second Plan period for the 
installation of powerlooms in the cooperative fold did not meet 
with full success not because the weavers did not take to the 
scheme with enthusiasm but mainly because of insufficient 
financial assistance provided for working capital, imposition 
of condition for allowing the powerloom in the handloom 
cooperatives in rural areas with population less than 30,000, 
absence of simultaneous arrangements for providing pre-
weaving facilities and post-weaving facilities and post-weaving 
finishing arrangements. It is clear that the efficient working 
of the powerlooms does not depend merely on the power]ooms 
as such but on the ready availability of facilities for prepara-
tory and finishing processes etc. which cannot be made avail-
able in all cases in rural areas. The gravitation of the looms 
10 places near about the cities obviously followed the natural 
course in the prevailing circumstances. 

9. As the apprehensions of weavers and State Governments were 
being overcome and the initial process of implementation of 
the scheme was gathering momentum in some of the States, 
the scheme was discontinued. Thu~. even in those States 
where the potentiality for the conversion of handlooms into 
powerlooms was strong, the conversion· schemes was abruptly 
terminated and as a result, a very useful measure of helping 
the lot of handloom weavers was denied to them. We recom-
mend the revival of the scheme to benefit the handloom weav-
ers in those societies which are located in the vicinity of main 
cities and towns where the required facilities are available. 

10. It has been brought to OUI; notice that several mills having 
modernised processing equi·pment. take over powerloom cloth 
and, after processing and stamping their own brand names, are 
able to market the same fabrics at prices more or less in com-
parison with the prices at which their own products are sold. 
This points to the need for the powerloom establishments to 
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organise modernised processing facilities and also modernised 
methods of publicity and sales so that the advantages which 
are now being derived by the mills could also be obtained by 
the powerlooms. 

11. Vt! e consider that in order to provide technical guidance to 
the small scale factories in the matter of designing and fabri-
cation of looms, suitable technical service guidance or assist-
ance unit will be necessary. In this respect, the Textile Re-
search Associations as also the Small Scale Service Institutes 
in the different parts of the country could play a very useful 
part. We have proposed that the entire responsibility for the 
development of de centralised sector of handlooms and power-
looms should be vested in the All India Handloom Board as 
reconstituted into a statutory body. This organisation should 
act as a coordinating authority, in the matter of ensuring that 
the necessary facilities are brought into existence in the differ-
ent parts of the country for th.! supply of looms arid loom 
parts to the decentralised sector. 

12. We also recommend that the production of coloured sarees 
should be reserved exclusively for handlooms .... We recom-
mend that Government may take all the steps necessary to 
ensure that adequate facilities to obtain sized beams are pro-
vided within a period of three years for the weavers in Burhan-
pur, Malegaon and Jabalpur so that the powerlooms in these 
centres, whether in the cooperative field or outside, simultan-
eously could change over to the weaving of fabrics other than 
coloured sarees. 

1.28. The Powerlooms Enquiry Committee had in all made 125 re-
commendations. Out of these 53 recommendations were in the nature of 
assessments / observations which were noted by Government. In respect of 
the remaining recommendations, Government announced their decision in 
the form of a Resolulion published on 2nd June, 1966. The Resolution 
giving the decisions on the Report of the Powerlooms Enquiry Committee 
is given in Appendix II. 

1.29. Asked if any comprehensive study has been made of the power-
loom industry and its problems etc. after the submission of the report of 
the Powerloom Enquiry Committee, the Committee have been informed 
in a written note furnished by the Department of Textiles that:-

"A Working Group for handlooms and powerlooms set up by the 
Government of India in 1972 studied the problems of hand-
looms and powerlooms and submitted its report to Govern-
ment in 1978." 
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1.30. The Committee .note that Government had appointed a Powerloom 
Enquiry Committee under the Chairmanship of Shri Asoka Mehta in 
January, 1963 to examine the various aspects an4 problems of powerloom 
industry and that Committee had submitted its report' in May, 1964. The 
Committee further note that in its Report, that Committee bad made a 
number of useful recommendations like supply of yam, prevision of pre-
weaving and processing facilities, provision of working finance, marketing 
facilities, scheme for the conversion of handlooms into powerlooms etc. The 
ComlJlittee, however, regret to note that after more than twelve years of the 
submission of the report by the Powerloom Enquiry Committee, the power-
loom industry is still facing the same problems like absence of pro\'ision of 
adequate finance, processing facilities, marketing arrangements etc. 'Ihe 
Committee have no doubt that jf the various recommendations made by the 
l'owerloom Enquiry Committee had been implemented by the Government in 
letter and spirit, the powerloom iltdustry in the country would have been in 
a much happier position and woutd have been functioning on sound lines. 

1.31. The Committee note that after the submission of the report by 
the Powerloom Enquiry Committee in 1964, no comprehensive study of the 
role and functions of the Powerloom Industry has been made and only a 
Working Group on Handlooms and Powerlooms was appointed in 1972 
which submitted its report in the same year. The Committee feel that in 
view of the important role that the powerloom industry has to play in meet-
ing the clothing needs of the country and also the various problems being 
faced by the industry, it is necessary that a comprebeBsive study of the 
powerloom industry may be made at an early date. 

D. Organisational set up to look after tbe Powerloom Industry 

1.32. Powerloom Industry is being looked after, along with other sec-
tors of the textile industry in the Ministry of Industry. Under the provi-
sions of Cotton Textiles (Control) Order, 1948 and the Textiles (Produc-
tion of Powerlooms) Control Order, 1956, installation of powerlooms, sale 
of powerlooms and essential spare 'parts, shifting of powerlOOffi'S etc. require 
written permission from the Textile Commissioner. The functions of the 
Textile Commissioner in relation to the Powerloom Industry cover general 
policy relating to the Powerloom Industry, dealing with cases of regularisa-
tion of unauthorised powerIooms and general problems faced by the industry 
with regard to its developments etc. 

1.33. At the State level, where there are sizeable number of powerlooms, 
the State Governments have Powerloom Development Corporations. There 
are also Powerloom Cooperative Societies in certain States. 

1.34. A number of non-official organisation connected with powerloom 
industry ha"e in their memorandum submitted to the Committee. stressed 
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the need for setting up an all India body to look after the problems and 
.development of powerloom industry. 

1.35. A leading authority connected with the Small Scale Industry in 
.the country has stated in his memorandum to the Committee: 

"The present organisational set up at the Centre is thoroughly 
inadequate. As recommended by the Task Force on Power-
looms, in the office of the Textile Commissioner, there should 
be a separate Cell under a Director which should look after 
all the problems of the decentralised cotton powerloom indus-
try. Further again, as recommended by the Task Force, there 
should be an All India Board for the powerloom industry, its 
members being drawn from the Central and State Governments, 
the Reserve Bank of India and some important nationalised 
banks, powerloom interests and the mill industry which 
supplies yarn to the sector. The Textile Commissioner should 
be the ex-ofJicio Chairman of this Board. 

1.36. A Federation of Cotton Powerlooms Associations has stated in 
;a memorandum submitted to the Commi~tee:-

"At the national level, Powerloom Development Board or the Cor-
poration may be set up for the purpose of promotional acti-
vities for development of powerloom industry anu its financ-
ing. The role of such an organisation should be similar to 
the role of National Cooperative Development Corporation 
which looks after cooperative marketing, supplies, storage and 
processing in the agricultural sector. Correspondingly, the 
state level organisations will have to be oriented with similar 
role wherever such organisations are already existing. Those 
States which have not' set up such state-owned organisations, 
they will have to be prompted to do so. The efficacy of the 
national organisation will largely depend upon the nature and 
functioning of its counterparts at the state level." 

1.37. The Estimates Committee (1961-62) in their 163rd Report on 
Handloom and Powerloom Industries had recommended that "Considering 
the size: of the industry, its production and its problems, the Committee 
feel that there is need for an All India Organisation for development of 
the povverloom industry. It could deal with the supply of suitable and 
adequate yarn to the powerloom weavers, training of personnel and pro-
curement of improved equipment and above all could effectively encourage 
'Cooperative effort among them...... The Committee suggest that the 
question of setting up a Powerloom Board on ' All-India basis may be 
examined. " 

1.38. In their action taken reply submitted in December, 1962 Govern-
ment had stated that "Government would like to wait for the report of 
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the Committee (Powerloom Enquiry Committee) referred to in above 
paras before considering toe Estimate Committee s recommendation for the 
setting up of an All-India Powerloom Board." 

1.39. The Powerloom Enquiry Committee (Asoka Mehta Committee) 
in their report submitted in May, 1964 had recommended that:-

"We consider that in order to make this transformation of hand-
I 

looms to power100ms take place effectively and in a meaning-
ful and satisfying manner, this Central body (An India Hand-
loom Board) should be made re9ponsible for the implementa-
tion of the scheme of replacing the handlooms by powerlooms 
as recommended by us as also the task of ensuring that the 
handlooms and the existing powerloon'l. maintain and improve 
their production. As bulk of the production would have to 
come out of the handlooms and powerlooms outside the 
cooperative fold, the functions of the Board will have to be 
suitably enlarged to ensure that the problems are properly 
ascertained and attended to .... Adequate number of accredit-
ed representatives of the powerloom industry should, therefore, 
be included in the Board and the Board itself should have 
separate standing Committee to deal with the day to day prob-
lems of powerlooms and handlooms." 

1.40. The Working Group on Handlooms and Powerlooms in their 
Report submitted in December, 1972 had stated that:-

"We feel that the Textile Commissioner, as the Central Govern-
ment's chief executive agency for implementing textile poli-
cies, should continue to look after the development, the growth 
and problems of the powerloom industry. A separate Cell may 
be created in this organisation for the purpose. Besides, an 
All India ...... Board may be constituted for the Powerloom 
Industry with members drawn from Gove1'Oment, from the 
powerloom interests, from the states and also from the spinn-
ing mill interests, which supply yam for the powerlooms." 

1.41. The Task Force on Powerloom in their report submitted in 1972 
had recommended that:-

"A suggestion has been made that, as the powerloom sector has 
now come to stay and been assigned a role in the cloth pro-
duction, there is a strong need to have an all India body to 
coordinate the activities of the various agencies concerned 
with the development of the powerloom industry in the States, 
to organise research and training and to formulate, in consul-
tation with the State Government etc., guidelines for schemes 
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for the development of powerloom industry .... The recom-
mendation of the Powerloom Enquiry Committee to have a 
joint Board for Handlooms and Powerlooms did not find 
favour with either sector. Considering aIr the aspects of the 
problems, we recommend that an All India Body may be 
constituted for the PowerIoom -Industry, its members being 
drawn from the Central and State Governments, the Reserve 

. Bank of India and some important nationafiseabanks, power-
100m interests and the mill industry which supply yarn to the 
sector, The Textile Commissioner should be ex-officio Chair-
man of the Board." 

1.42. Asked if any decision regarding the setting up of an All India 
Powerloom Board to look after the powerloom industry has since been 
taken, the representative of the Department of Textiles stated in his evi-
dence before the Committee:-

"Obviously no all India Board is needed to curb the growth of 
Powerlooms. Pure bureauccatic machinery should be good 
enough for it. If you want to promote and develop something 

you require an All India Boara." 

1.43. The Committee note that at present the powerloom industry is 
being looked after by the office of the Textile Commissioner and there is 
no separate A11-Ind:a body to look after the interests of the powerloom 
industry. The Committee further note that as early as 1961-62 the Estimates 
Committee (Second Lok Sabha) had suggested that the question of setting 
up a Powerloom Board on all India basis might be examined. The Power-
loom Enquiry Committee in their report submitted in 1964 had recommend-
ed that the All India Handloom Board should be made responsible for the 
implementation of the scheme of converting the handloom into powerlooms-
and also for ensuring that the handlooms and the existing powerJooms 
maintain and improve their production. Although the recommendation was 
accepted by Government, the proposal for a Joint Board, according to the 
report of the Task Force on Powerlooms, "did not find favour with either 
sector". Subsequently the Working Group on Handlooms and Powcrlooms 
and the Task Force on Powerlooms recommended the setting U!J of a sepa-
rate organisation for the powerloom industry. The representatj-..,es of the 
powerloom industry have also suggested the setting up of an all India body 
to look after the powerloom industry. 

1.44. The Committe e note that Government have not yet taken a 
decision about the setting up of an All-India body to look after the power-
loom industry and they have yet to take a decision regarding the role of 
powerloom industry. Nevertheless, it appears, that powerloom industry 
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has come to stay ia the country and is playing an important role in meeting 
the clothing 'needs of the masses. The CommiU1.!e felt that there is a need 
to have an organisation to ensure the supply of requisite inputs like yarn, 
finance. processing facilities etc. to powerloom 'industry and also regulate 
its working on healthy lines. The Committee, therefore, recommend that 
Government should examine the desirability of setting up an AlI·India 
Powerloom Board consisting of, among others, representatives 'of power· 
loom industry, different Ministries/Departments concerned with the industry, 
Reserve Bank of India etc. This Board may perform the same functions in 
respect of the powerloom industry as are being performed by the AIl·India 
Handloom Board in respect of the handloom industry. In order to maintain 
coordination between the handloom and the powerloom industries and to 
avoid conflict of interests, the Committee suggest that the Chairman and 
Deputy Chairman of the All India Handloom Board may be nominated as 
'member of the proposed A~I India Powerloom Board and vice-versa. 



CHAPTER II 

PRODUCTION OF POWERLOOM INDUSTRY 

A. Provision of Credit Facilities 

A number of non-official organisations connected with the powerloom 
industry have expressed difficulties regID"aing the availability of credit faci-
lities to the powerlooms in the country. ' 

2.2. An association of powerlooms in the country has stated in the 
memorandum submitted to the Committee:-

"The loan facilities given by Government to this industry is not 
sufficient. It IS very meagre. 'Loans must be sanctioned to 
the powerlooms on the basis of production. Only if a minimum 
amount of Rs. 5000/- per powerloom is granted, it will be 
possible to run this industry efficiently, and it will enable this 
industry to produce more. This will in turn help the many 
lakhs of workers depending on this industry to lead a contented 
life. Further an additional loan of Rs. 5000/- must be given 
per loom for purchase of the machineries. This will help the 
indu'stry to grow more ra'pidly." 

2.3. Another organisation of powerlooms has stated in the memorandum 
~ubmitted to the Committee:-

"So far the financial assistance to powerloom industry is concerned, 
the nationalised banks and the cooperative banks are provid-
ing finances on hypotheticition of the looms. The amount 
thus advanced is not sufficient to run the business. The proce-
dure for borrowing should also be simplified. The loan granted 
by the bank is for a short period of one year. The repayment 
of amount should be spread over a period of 5 years in instal-
ments of 20 per cent each year. The rate of interest should 
be 50 per cent less than that of normal lending rates. 

The major hurdle in the smooth running of the industry is the lack 
of finance and this gives wide scope for the Master Weavers to 
step in." 

2.4. A Federation of Associations of Cotton Powerlooms has stated 
in the memorandum submitted to the Commitfee:-

"There are no Government schemes to assist powerlooms either 
for capital investment or for working capital etc, To reorganise 

19 
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this sector, there is immediate need to formulate schemes of 
financial assistance by the Central and the State Governments." 

2.5. Asked to state the steps taken ttl provide requisite finance and 
credit facilities to the Powerloom Industry and the amount actually pro-
vided during Fourth Plan and during 1974-75 and 1975-76, the Depart-
ment of Textiles stated in a written note furnished to the Committee:-

"The Reserve Bank of India Scheme of Handloom Finance is 
already extended to the Powerloom Cooperatives. But the 
working capital is made available to them at 1 t per cent above 
the bank rates as the powerloom cooperatives do not get 3 
per cent subsidy on account of service charges of the coopera-
tive Bank, which on the other hand is available to the hand-
loom cooperatives. As regards credit limits available and the 
credit availed of, the information in respect of powerloom 
sector is not available .... For looms outside the cooperative 
sector, the requirements of finance are met through the agen-
cies at State level such as Powerloom Development Corpora-
tions. The State Governments are also taking action to 
strengthen the share ·capital base of such organisations." 

2.6. Asked about the credit facilities available to the powerloom units 
and steps taken to provide further credit facilities to these units, the Textile 
Commissioner stated in his evidence before the Committee:-

"At present there are two tY'Pes of credit avaIlable. One is coope-
rative. If they form a cooperative, they can get credit under 
the Reserve Bank of India Scheme. They get Rs. 5,000/- and 
the rates are there. The other is that if an individual wants 
credit from the commercial bank, he can go to the commercial 
banks which will evaluate his requirements on the basis of 
any other small 'Scale industry and find out what type of pro-
duction he has, what is his requirement and sanction him the 
loan if he satisfies their criteria. Tn addition some of the States 
have now established Corporations like TEXCOM." 

2.7. Asked about the rate of interest charged on the loans, the repre-
sentative of the Deptt. of Textiles stated:-

"As far as Reserve Bank is concerned, tlte rate is same. As far as 
the borrowing cooperatives are concerned, in the case of hand-
100m cooperatives there is an interest subsidy which some 
State Governments provide while it is not available to power-
looms." 

2.8. Asked if Government have taken any steps to simplify the proce-
dure for grant of loans by nationalised banks and the usual time-lag 
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between the receipt of applications and grant of loans and st61's taken to 
reduce the time-lag, the Department of Textiles have stated in a written 
'/Dote submitted to the Committee:-

"According to information received from the Department of Bank-
ing, Ministry of Finance, banks have already introduced 
simplified application-forms in regional languages in reSipect 
of advances to the weaker sections of the community. They 
also provide assistance to borrowers for filling in application 
forms. Adequate -powers have been delegated to Branch 
Managers so that the major portion of the loan applications 
is sanctioned at the Branch level itself. Government have 
also issued instructions to Pub TIc . 'SectOr Banks to make a 
critical review of the existing delegation of powers so as to 
improve the scope 01 accelerating the present pace of disposal 
of loan applications. 

No information is available as to the time-lag between the receipt 
of applicatiOns and grant of loans by nationalised banks. 
However, banks have recently been advised dmt applications 
for loans for amounts not exceeding Rs. 10,000/- should be 
disposed of within 3/4 weeks from the receipt of such appli-
cations." 

2.9. The Committee note that the powerloom weavers have been ex-
periencing considerable difficulties in obtaining credit and loan facilities. 
The Committee note that while the handlooms cooperatives are able to get-
loans at a lower bank rate as the service charges of the cooperative banks 
are subsidised to the extent of 3 per cent, there is no such subsidy available 
for the powerloom cooperatives. In fact the powerloom cooperatives get the 
loans at a rate of It per cent above the bank rate. The Committee are of 
the view that it is but appropriate that adequate loans for the powerloom 
-cooperatives should be made available at rates which should be considerably 
lower than the nomlal bank rate. 

2.10. Regarding th'.! loans from nationalised banks, it has been repre-
sented that the amount of loans granted is too little, the period of payment 
is too short, the rate of interest charged is very high and the proeedure 
-for the grant of loaas is very cumbersome. The Committee would like 
to point out that the purchase and operation of a powerloom require COD-

siderable' amount of capital and if it is desired tbat the handloom weavers 
should take to powerlooms and operate them in increasing members, it 
is very necessary that they are provided sufficient finance at reasonable rates 
to carryon their business. The Committee feel that the absent"e of ade-
quate c:f I:!dit at reasonable rates is one of the main reasons which has 
resoltrl in the operation of ben.ami powerlooms and disposal of looms by 
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the actual powerloom weavers to rich investers aad financiers aDd economic 
exploitation for master weavers. The Committee ia a subsequent Chapter 
have emphasised the need for increase in 9te coeperative coverage of 
powerlooms. The Committee further recommend that as powerlooms are 
a smaD scale industry providing employment to lakhs of weavers and ensure 
them a minimum living wage, Government may impress upOn nationalised 
banks the desirability of granting loans to powerloom sector at reasonable 
terms and also to simplify the procedure for grant of such loans. 

2.11. The Committee furtber note that a number of State 'Governments 
have set up powerloom Corporations to belp the growth of powerloom 
industry in tbese States. The Committee recommend that these Power-
loom Corporations may either on their own or through the agency of otber 
financial institutions, nationalised banks, regional rural banks etc., arrange 
to give loans of requisite amounts to genuine powerloom owners on reason-
able terms. 

B. Technical Assistance to the Powerloom Industl"y 

2.12. Although 4 Weavers Service Centres and 2 Institutes of Hand-
loom Technology have been set up for the handloom industry, no such 
Centres have been set up for the powerloom sector under the Central 
Schemes. 

2.13. A number of organisations connected with the powerloom indus-
try have emphasised the necessity for providing technical assistance and 
setting up of Design Centres etc. for the powerloom ;ndustry. 

2.14. An association of manufacturers of cotton textiles have stated in 
a memorandum submitted to the Committee:-

"There is no technical assistance ava!lable for these cotton power-
looms. Particularly this industry has been adopting some 
unique pattern of hand-dyeing, hand bleaching, sizing, bobbl-
;ng etc. Thanks to SITRA (the South India Textile Research 
Association) for their initiative in starting Powerloom Service 
Centres in Komarapalayam and Somanur, they are now giving 
a little service for these looms. Quality varieties could be 
supplied to the consumers if proper technical assistance in the' 
maintenance and production is given." 

2.15. A Federation of Powerlooms has stated in a memorandum sub-
mitted to the Committee:-

"So far there is no arrangement for the Government to provide 
technical assistance etc. to the powerloom industry in the mat-
ter of material used, quality of finished goods and designs and 
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in the process of manufacture. OUf Federation humbly sug-
gets that this important work should be entrusted to the pro-
posed All India Powerloom Board. This Board should open 
its branches in all the Weaving Centres having at least 5,000· 
powerlooms. The branches should consist of highly qualified 
technical persons for necessary guidance in maintaining quality 
etc." 

2.16. A Federation of Associations of Cotton Powerlooms in India has 
stated in the memorandum submitted to the Committee:-

"Powerloom weavers are in need of institutionalised extension ser-
vices for advice on the raw material they use, maintenance of 
quality of finished goods, designing, processing, marketing etc. 
So far, no beginning has been made in this direction. The 
process will have to be started for this purpose by establishing' 
cooperative institutions." 

2.17. Asked if any training programmes etc. have been taken up for 
the powerloom industry, the Department of Textiles have stated ;n a written 
note furnished to the Committee:-

"No training programme for powerloom weavers has been taken up. 
However, Government have decided to establish 4 technical 
service centres for the powerlooms with a view to provide 
powerloom weavers with improved technology in order to im-
prove their productiv;ty and earning capacity. 2 Centres are 
being established at Malegaon in Maharashtra and 24 Parganas 
in West Bengal while the remaining 2 centres will be established 
next year." 

2.18. The Working Group on Handlooms and Powerlooms in their 
report submitted in December, 1972 had recommended that:-

"In so far as the powerlooms are concerned, the Power1oom Corpo-
rations should create Cells for Research and Development. The· 
functions of this Cell should cover liaison with the technical 
and research institutions like BTRA, A TIRA, SITRA, 
SABMTRA. etc., and continuously study the changes brought 
about in the mill industry with a view to mod!fying and 
adopting them to the powerloom sector. Persistence with the 
traditional pattern of 'production comprising of gad1, mulls etc. 
would lead to stagnation and accumulations. In this respect, 
we are gratified to Dote that the recently set up Maharashtra' 
Powerloorn Corporation has initiated product diversification. 
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It has taken to production of new sorts and also blended fab-
rics and has succeeded in making an impact on the market. 
We also understand that it has 'already elicited enquiries for 
export. These steps are in the right direction and we recom-
mend that other State Powerloom Corporations should also 
follow the lead given by the Maharashtra Powerloom Corpo-
ration." 

2.19. The Working Group on Handlooms and Powerlooms had also 
:recommended that:-

"We also consider it proper to recommend to Government to widen 
the scope of the training available at the Institutes. Govern-
ment should examine the feasibility of starting post diplomas 
courses in weaving, printing, dying etc. Research and deve-
lopment activities should be stepped up. We also suggest that 
powerloom weaving and its ancillary schemes may also be in-
troduced. " 

2.20. Asked about the number of Powerloom Corporations who have 
set up Research and Development Cells, the Textile Commissioner stated 
in his evidence before the Committee:-

"Some States have combined Corporations. Not much work is done 
for research and development. We only know the experiment 
in Ichalkaranji where they are doing some work in this regard." 

2.21. About the provision of technical facilities provided to the power-
loom sector, the Textile Comm;ssioner stated:-

"For the first time it was decided by Government to offer this special 
service centre facility for powerlooms elso. Two such units, 
one in Maharashtra and the other in West Bengal are being 
set up. They are likely to start next year. These are run by 
Centre. These are evolved as part of Science and Technology 
Plan." 

2.22. The Committee note that one of the handicaps suffered bv the 
'Powerloom Industry is tbe absence of any technical assistance or pidance 
by tbe Government, witb the result tbat the Powerloom Industry is still 
engaged in the production of traditional items like mulls, gada, etc. The 
-Committee reJ!1'et to note that although tbe need for providin~ technical 
assistance to tbe powerloom industry had been emphasised by the Working 
Group on Handloom Industry and Powerloom Industry as earl~ as in 
1972. no steps have so far been taken in providinl! this technical assistance 
and even the Powerloom Corporations set up in the States have bv and 
large not undertaken any research and development work for helping the 
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pO\ferlOo_i8dbStry~ . The ColllllJitteefail to· aD4erstalDd tItIA· apathy oa 
__ part ~f ~ ~y.er-PleDt ~ assW. ,.~du~ .whicla"iS-:.aeeting the 
~g t*.c;I§_ 9f It cousi..deJ1t-.bt Jt:CPclIl. QJ pe~ple Qt .the .. ~lJIItry. The 
C~.u_-~~dI.tiq;;" ·P.J!~~ts.ge "hea ~lUo"t.and;,fJesigns are 
changiog fast, no indQStry,.~ ~Ql'V;.h:e. 10 •. until aod, »..i~ it adjusta 
itself to the changing fashions and designs and kee.p. ~ pr()d~tion in line 
with the consumers' prefer.e~ce. .. 

, ~ • ._ ." ._. ... • - I • ~.. .'_ •• _ .... '. • • 

2.23. The, ComnU~ nj)tethat..GQ,,~~ have. aUqng- :last decided 
t9;-.set up ,(QUl tedmical.serviCt? ceutres.for:.: the ;tMlwerJoolJl.~ustry ami 
tbat two' tec .. ical aecvjce t:~IIfI~s life ,being:._.~(",. die ~ry at Male· 
gaon in .Maharashtra and ,in 24·.t»JU.'g~ ,in W~t BeJ.IPI;;.~ has yet to 
be taken about the lPf;:atio.tJ. of ,tbe remaliJlipg.rtwct:- :~~:~tres. The 
Commitee feel thQtth~se".mreardn.eJltres .~ho"W:J.tl~ ,c~~ with other 
te.ibDkJll a.- .resea~h iQstitufions so lIS; tQ . ..P-fOvUk tbeilMeM1iJl)textile tech-
no;kJgJ w.cIt; is relev~t m .the powerl~se~r •. TheJlt.'~ollld be an in-
built arrangement in the centre for extension wodu(ordltlf.d.wi.rperformance 
will be adjudged by the extent and value of the seryi<;e that they rend~~ to 
the powerloom' iD:dustry. In partiCular,- theceuh-es may d~ote ~~selvJs to. 
providing attractive designs including blends of additional and~' ~an~in'ade' 
yarns so as tl) increase the' unit vafue an«f oiarketibility of the products. The 
Centres may also take a lead in evolving and establishing on the ground any 
facilities for dying, processing, finishing etc. which would help the powerloolll 
sector to improve the quality aad marketability of their products. 

C. Working of Marathwada Development Corporation Ltd. 
2.24. The main object of the Marathwada Development Corporation 

Limited, Aurangabad is to promote. encourage and assist orderly establish-
ment, growth and development of industries and industralisation in 
Marathwada region. In order to implement the Integrated Powerloom 
Project, the Marathwada Development Corporation has promoted an 
Associate Company viz., Textile Corporation of Marathwada Limited 
(TEXCOM). The salient features of the Integrated' Powerloom Project as 
conceived and promoted by the MarathwadaDevelopment Corporation are 
as foIlows:-

"The Integrated Powerloom Project consists of two parts viz., the 
large scale sector and the small scale sector. In the large 
scale sector, there is a pre-weaving unit and processing unit 
which is owned and managed wholly by TEXCOM. The 
small scale sector comprises of 48 powerloom industrial co-
operative societies spread over 9 different locations in - the 
Mili'athwati\i' reglori;{:orisisting-· &' 48" 'p0~lio6trls ':"irl' et\ch 

- .~ ':.hiety. The total number of ro~tldOins' amotihti~g'!,;t(f' 
., .. '.. 4·.~r,· -·r.j~ 3559 LS--:3 .'. ' -~ . c '.l~ ". :,,:''' •• ::: .... -.,. .:' ~ ... , .; !!:... ~!lr.;~J. : ~~;.:'':'~;- :':'.~~ ~:~:;! 
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2304 are installed in 24 sheds, each shed consisting of 2 
societies, Texcom i~ providing raw material in the shape of 
sized Y'&n beams to these societies and, in tum, is taking 
grey cloth from these societies and' markets it after processing. 
Texcom is paying the weaving charges for the woven cloth to 
these societies. 

The next specialisation of this project is that the residential quarterft 
are specially constructed first by the side of the powerloom 
sheds and these quarters are provided -to the weaver mem-
bers of these societies for the sake of convenience. To im-
plement this projoct, these societies have raised loans for their 
capital investment from various financial institutions and 
nationalised banks for which Marathwada Development 
Corporation has stood as a guaranter. The total capital 
investment of these societies is estimated to be to the extent 
of Rs. 297 lakhs. 

The set up of and the progress achieved by these societies is shown in 
brief as under:-

51. 
No. 

Name of the location 

I. Nanded 

2. Basmath 

3. Jalna 

4. Latur 

5. Manwat 

6. Aurangabad 

7. Bhir 

e. Badwani 

9. Parli 

TOTAL 

No. of No. of No. of Production Progressive 
Societies Membert looms' during total 

8 

8 

8 

8 

<4 

4 

4 

2 

2 

96 

96 

96 

48 

financial production 
year till 

1975-76 : 31-8-76 , 
(in Lakhs of metres) 

96 

96 

46' 16 

34'9 1 

32'48 

3 1 ' ~9 

13'72 

9'9 1 

127' 18 

44'07 

38'26 

14'16 

22' 14 

209' 03 720' fo 

Out of the above 48 powerloom societies, 20 powerloom societies at 
Nanded, Basmath and Manwat have recently during the calendar year 
1976 secured working capital loan @ Rs. 2.40 lakhs each from their 
respective District Central Cooperative Banks Limited and have already 
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started working with Texcom on purchase-sale basis. The 4 societies at 
Aurangabad have also secured working capital loan from Bombay 
Mercantile Co-op. Bank Limited, Aurangabad and at preseIit are 
similarly working with Texcom on purchase-sale basis. In the mean-
time, due to certain difficulties of Texcom, mostly in respect of their sizing 
capacity, these 4 societies at Aurangabad had to work with Maharashtra 
State Powerlooms Corporation Ltd., Bombay on purchase-sale basis for 
about 6 months. Owing to similar difficulties of Texcom, the 8 societies 
at Jalna location are at present working with Mis. Supreme Textiles Pvt. 
Ltd. Bombay. The remaining 16 societies at Latur, Bhir, Wadwani and 
.Parli locations have continued to work with Texcom right from inception 
ott job-work basis. Efforts are in progress to obtain working capital loan 
for these societies from various banks to enable them to work with Texcom 
on purchase-sale basis like-wise the societies at Nanded, Pasmat, Manwat 
and Aurangabad location. 

The average take-home earning of a weaver member of this project 
during the period from July 75 to July 76 is given as under:-

I. Nandt"d Rs. 208/- Per month per shift for 2looms. 

\!. Basmath Rs. 159/- Do. 

3· Jalna Rs. 136/- Do. 

.... Latur Rs. 138/- Do. 

5. Manwat Rs. 161/- Do. 

6. Aurangabad Rs. 107/- Do. 

7. Bhir Rs. 12'.'0/- Do. 

B. Wadwani Rs. 84/- Do. 

9. Parli Rs. 14R/- Dc. 

2.25. Asked if Government have made any study of the working of 
the Textile Corporation of Marathwada Ltd., the Textile Commissioner 
~ted in his evidence before the Committee:-

"They have organised themselves in a very nice way, which is the 
correct way. They first started with 3 spinning mills. The 
powerlooms are in sheds. Each shed has got 96 power-
looms. They have put up a combined processing house with 
the result they have tied down everything, right from raw 
material to the finishing. They provide them the yarn, 
beams etc." 
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"'When thete -are' seasonal requirements, they gd' on :suppleitienti~t 
it. If a particular variety of yarn which they reqilire is . nOt 

..,. produced by iliem, they get it from the open market." 

2:27~ The Textne CoDiDJssion6i- fui1berst~ted:-

" ~'I had discUssion with TEX£OM'a n"\lmber of times. ' .. It is also' 
" .in the Cooperative 'sectur. Each individual owns lesS 

n:u.Iitber of looms. TheY' haVe put up processihg· house. 
They .• ptocess2.-5 lakh mefles' every day. There was the 
Russian delegation with us and we:prevaileo upontliem to 
buy good quality cloth from TEXC0M. They . ~tered into 
a contract of Rs. 2.5 crores with TEXCOM. This sort of 
experinl.ent is going on there." -.' <.' 

2.28. Asked ii'thfs experiment h~s bee~ tried in any other State als~ 
either in the Handloom or Powerloom Sectors and if efforts have been 
made to extend the commendable features of the scheme in other States, 
the Department. ·of Textiles have stated in a written note submitted to 
the Committee:-

"This is purely a State project and different States have different 
schemes depending upon local conditions, The Government 
of India have not so far made any special efforts to extend 
any particular State scheme in other States in the power-
loom sector. In the handloom sector, however, a positive 
attempt has been made to revitalise the industry, The 
general question of a po;icy approach for powerlooms iIi the 
perspective of evolving' a set of coordinated policies for the 
cotton mill, handloom and powerloom sectors is under consi-
deration of the Government." 

2.29. The Committee nq,te that the l\JarathwadaDcvelopment Coreora-
.... has ~ll ~ th, impJe~~nta~n of integrated ,owerloom project and 
for the implemelltation of the. preject, the- ~I'porationhas promoted ~ 
associated company namely, TextIle Corporation of Marathwada Ud. 
'de -CoDdDittee· . are gIad' to Dote that thiS''CorpOration has malia~ed tbe 
IOnttiodtfig' of the . powerlOOms in such' a wuy'lb!lt IIIl facilitic5 ri~h1 from 
tIie"p1'oduelloiJ of 'yam' to' the ptocesshtg. fiitillringand marketin~ have 
~ providedbytbeCoi'jfOration, with lire result tbat not only powerlooml 
11iJder tlleCorpt,mtiOll; . have been abltdo"Operate in an ecoaomknl way 
amt'.blarttet 1111' of its ,ltroclucts but havt'-evea :bE."eD aIJJ~' to export cOD'lider-
able quantity of its products. The Committee are 'impre~ed 'by the jn~e­

grated approach which tak.es care not only of inputs by running its own 
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spinning mills, bnt also of ar11lngingtbe lJecessaD' ca'pi~ lot: the powerloom 
~~~tafVe ,soCi~tIeS'and "tllldrig" cat~· of",~~~i1i~f~~Dg', 'pr~biems. 

lit -, .. ,. ::. - ild' 11'-:" --1, C, r' ••. ,,.Ilq_~,:,,, ", I!' ,f, 

2.JO.;,'DIe~mittee Dote &bat 810"" tbe'ilVenige take-borne earning of 
a weaver .... beeli. varyiagfroni society to society,' in the C8Se of Nanded 
it has readied lUI. impressive figure of RSLL~99-'per' mo:nfh per shift for 
two looms. The COl1Ul!ittee feel that these ~·rsome of. Itnportant {ea-
tures which merit doser study by the Central Government not, only . with 
a liewto extends b6lplug haRcf, bot also to evolve a DlOdet~f~bp Wbicb can 
be commended to' o6er Slare authorities for emolution and- hiiPl~enbfiOii~ 
The, Committee would like ;0 be inf(mm: j in ~?~e d~!lllllmJlle ;t~ion taken \.J ,',,'" ," " ... , " , • _,. 
10 p~uance of tbis recommendation. " .•. ' 
·'·""'o"J'~r:.~ _'\ '1-." .' ,.~,.. i.. ""-' '.," 

. . J ..... f; r • i· (I ,I, .; .. 1t! 

D .. Use,?f synP.etic yam and production of r~adYlDade"garments. 

2.31. It has been represented to .the Committee )hat th~' productivity 
• (I _ ~ _ - ; .J ~. I _.' " • J .' • 

of the powerloom induStry in the c()Untry can be consider~~ly increased 
by the use of syntheuc'yarn and the production of ready-m~de garments. 
:. '. ':.:~ . t~ ~ .,;... ...., ,"-&.I.' ' . - _ • 

2.32. A Federation ·bt Ass6ciations of Powerlooms in' the country has 
.tatted in the memoran~uin' su6niifted to 'the :'Co~mittee:- ' 

: .: .. I;' 

"The decentralised sector .QOnsistiDg of handloom and powerloom 
industries h,ave tremend9ull.~ ::saope to· . use SYBthetic yarn. 
Anticipating this potential, -the' Government of India have 
already taken 'stdpS to;,anstal:jn the cooperative sector a 
complex at Bamda ,to produce pOlyster' filament yarn to be 
distributed" excl\lliiv~in.the community- of small and 
scattered 'weavers ~rating in the decentralised textile 
sector. . .. There is good scope for production of ready-made 

.garments that courd bel.acceptable, to the ~common people in 
the powerloom industry. If systematic cfmrtsare' 1 ma!Iein 
this direction, it would go a longway'm stabilisingprodnc-
tion of cloth in thepowerloom sector." 

.J' . . .'t'J 

2.33. A witness 'con~eCt~d with the p~werIoom industry stated in his 
evidence before 'the Corriniittee:"":'" . 

. ' : ~. ~. j , 

"Thep()werlooms can efficiently,'.use syntbetic'Yam. For all the 
fine varieties that are being manufactured at Bhiwandi and 
of:h,;r places they have a very :good nlatket(it is :its. :40/- per 
yard. ,So, ;these fine varieties are beiitg'mantifacfOred'!' by 
powerlqpms,:with synthetic yarn alKUthere is, tJJerefore'a very 
good scope for consumption of ,synth~thic yam by the power-

'loom .sector.' .. ' .. ' So the' po",ei-looni~' can'also- use' synthethic 
,,~~~~~:~,o~~n, r.am., for: ;p~~uc~On ·,g~iip#;. from which 
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,arments can be made and 'marketed without any increase in 
the price because there are . some additional responsibilitiea 
which have to be borne by the cqmposite mills whereas the 
powerloom sector h,as some facilities; as the powerlooms arc 
located in small suburban areas where the rates of wages are not 
so high. they havt: some slight advantages." 

2.34. The Working Group on Handlooms and Powerlooms in their 
rqK>rt submitted in December, 1972 had recommended that:-

L. 
'-. 

"We would also suggest that the powerlooms which are technically 
more advanced should gradually switch over to the produc-
tion of blended fabrics and leave the field of cotton more and 
more to the handlooms. Blended yarn require higher 
technol~gical developments and therefore, the powerlooma 
are better fitted comparatively to take to these blends. Also 
the prOduction of blended fabrics would give higher returns 
to the powerlooms and this should be another attraction for 
them to switch on to these lines. The severe strains that arc 
at present placed on the limited supply of cotton yarn woul,d 
also be eased to a certain extent. We understand that the 
Maharashtra State Powerloom Corporation has already made 
arrangements with a producer of polyster yarn in the country 
to supply the needs of the powerlooms in the State for suell 
blended yarn of cotton and polyster. We feel that this is a 
step jn the right direction and needs encouragement from all 
concerned and powerlooms in other areas too, need to be 
induced to take similar course of action." 

2.35. Asked about the production of blended fabrics by the power-
looms, the representative of the Department of Textiles stated in his 
evidence before the Committee:-

"There are 1036 looms in the art silk side which are producing 
synt~tic fabrics and even cotton looms produce them. So 
this is already done ....... they keep on shifting according to 
local requirements. Powerlooms have got flexibility and 
they produce whatever they think win give greater benefits." 

2.36. Regarding the production of ready-made garments by the 
powerloom sector both for domestic consumption as well as exports, the 
Textile Commissioner stated in his evidence before the Committee:-

"The powerlooms cloth is used. for ready-made garments ..... . 
As far as exports are concerned, the foreign country regards 
it as one. They do not distinguish between powerloom and 
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mill-made cloth. It is one technology. Once the cloth is 
manufactured it is mostly converted into graments for use." 

2.37. The Committee note that at present tbe Powerloom Industry ill 
pl'oducing very little quantity of cloth witb synthetic yarn. The Committee 
feel that a" the modern trend in the market is towards the use of cloth 
witb synthetic yam and mixed blends, there is a great potential for the 
prodnction of cloth with synthetic yam and mixed blends in the power-
loom sector. 

2.38. The Committee have elsewbere in this report recommended tbat 
the service centres should in particular help tbe powerloom industry in 
taking to manufadure of cloth 'based on blended yarn tbat is, traditional 
yam witb man-made yam. The Committee have no doubt that Govern-
ment would ensure that the requisite yarns arr made available to the power-
looms in the requisite quantity on an assore~ basis particularly when tbe 
Indian Petro-Chemical Ltd. plant for production of synthetic materi.,,1 is 
going on stream. ' ' ; e. -' ~ 



\,," .) lil:{f· 

,', .. :.;i'l' m:'I:!"J1'" ': ',:' ~'tJ'~1'~!lJ.t .;;:- ~ , 
";i::w,'" :-noBLIiMs OF POWERLOOM''tNDU~)l'R:'y' " 

':iO{" If} -J.'!. ,.~~~ ~·h,'~;'!"~: .... ; ~'.a·~"!'7:r~: 'f,," ~.'" b~ ,:~, .. ~ .. : .. ~ :r, .~ 

;,' . .,..,: i"~ ,~. fi.r~",~ ~ ~~thoris~ lW~¢.~'" " ," , .,.,-
"l"~fC\Wwifng t6"~ TeXtfleTh'ntioiOide1::e~~ry' po'~erloom owner ,~. 

required to obtain a permit from the Textile Commissioner for acquisl~ 

ti?~ ~~'~!W~~i~J?~ ofrpo~erlo?ms,.~ .. Jhq,wex~r~,it:h~ .. ~~a ~~mi~~' by 
qove~l~t ~~i.fu~iti -9.f~~-: ,a~~e r~glJ;la.t.Qry,\~~asurlft~dQo:vern,. 
n;t,e~tJ~~v~gre~\l!~~~~~ t,1:J.~,,~lI;uWor~,~,p?werloom~.ip ,lfJ!>~ . ,and 19~q. 
it,has .Q, e~n, rep,orteO th~t, ,unau.thqf~~e.d P.o.)V;erloo~s ~re ,s@,comingup 
willihutj "nnjt'f:f6m 'the Textmc'fo .' ·ssioner. .. .....--"''l~t#\~,~ J!j1 f~~ ~tt;·r.i~f··/F. ' ;·~!,I~. "ro :;FI .".' 

, ',' ... ' -. ' .. ' "l'" I' ' 

3.2. ,A Dum'bir of, non-officlai's as ,w~ ,as a numb~r of <=:ollUDyi.ttees 
and \VOi:~g l1rb\r~':app6int~'byGri~erIfm~Dt'ha~e';~~ph~s~~ ~the ~~d 

. ..tn t..._ . 't I ~ , " 

for preventing the growth of unauthorised powerlooms in the country. 

3.3. A witness connected with the 'pOwerloom industry stated in his 
evidence before the Committee:-

"I think the Government should be very strict and prosecute the 
person who instals a loom unauthorisedly. Now they have 
Tegulads~d more than 20,000 looms in Bhiwandi by charging 
Rs. 400/- as fine. But within a month or so, new looms 
will come up, The powerloom manufacturers do not sell the 
looms, because for that a licence is required. People pur-
chase parts and put up the looms .... Government must be 
very strict about this," 

3.4. A witnl;!se conneded With the handloom industry stated in his 
evidence before the Committee:-

"If the Government wanted to legalise these powerlooms, they 
could have done it long ago. Previously, also there was a 
strong view-when Ashoka Mehta Committee Report was 
tfublished-about legalisation. There were about 60,000 
powerlooms which were illegally functioning. When the Gov-
ernment wanted to legalise them, then the number had gone 
upto one lakh. Therefore, if you start legalising them. its 
number win multiply, If there are about one lakh powerlooms 

I now, then it might rise to 3 or 4 latch"!! overnight in case they 
are to be legalised." 

32 
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., ~.5:}~ ~ll~ll' ,l,6Jf~..,ft~.(\n~, tho: Estimates Committee (1961-62) had 
oQserved that:-. :';.T ., r.~., I 
!t I. I' . J 

i.f~ : 

.. .. ;1. 'I 
"The Committt:e are ,PQt ~ati*d with the way in which the 

,-1 ". t:·,.·/· .. ' ." 

... ;., ; 

matter 'of growth of unauthorised powerlooms has been handl-
~ ~ll these years. They ,draw at~n\ion -to the' 'fact that' under 
'ih~Cotton ~{exijle <;:,9ntrotOrde£ .. ~1948) acquisition and ittsta-
lation of powerlooID's was not pennissible except with the 
,,~tten permission of the,Textile Commis~ioner ariti that under 
lh.e Textile (Productioa of Powerl<1oftis} "Conirol Orders, 
.1956, sale or disposal of any po'Werloom for ptoviding cloth 
from· wool.1en or art silk yarn required the written pennission 
of the Texti1e Commissioner. ';It is bbvidus ; thlit the authori-
ties have been lax in' enforcing tbe coritrol' orders with the 
'res"lt that unauthorised powerlooms grew 'unchecked in num-
,bers till they came, -to pose a sedons problem' to the indus-

. try." q , 

3.6. ~n their action taken r.ply furnished to the Committee in Decem-
,b,er, ,1962, the tb~n Ministry of Commerce and Irldustrystated:-

1 
.:!." > • 

"Suitable measures are now being taken tocl1eck ,any further 
" . growth of una.qt,l;lQri~ _ powerlooms in the country. The 

~x~ise rules have recently been amended to the effect that no 
excise licences would be issued unless the owners of the 
powerlooms have ob,tained wri~ten)nstallation permission from 
. the .Textile Commissioner. The State Governments have also 

{ 

been requested. not to gr~t electrical connections to unautho-
rised powerlooms. It is expected that these measures would 
'prevent any further subs'lantial growth of the unauthorised 
'powerJooms. Whenever cases M contravention are noted, 

. !iuitable action in accordance with the law' WJl1 be taken." 
. . ~ \ 

3.7. The Powerloom ,Enquiry Committee,in ~~eir ,Jepon submitted in 
1964 had observed tb'at:~ ", . ' , 

"We recognise that in relation to particular local markets and in-
,~ividual items of production, tOO fast or 'haphazard growth 
of powerlooms may upset the position of balance achieved 
between the two sections of the industry. In such cases the 
process of transition 'has to be eased by judicious regulation 
lofthe pace and pattern- of 'growth ofp'OWerlooms. For an-
other important reason also viz.,' the availability of yarn, 
watch will have to be kept over the rate of growth of powt'!r-
loom industry. We recommend that dIe 'lnstalhition of looms 
on cotton 'or art silk' withoUt any registra!ion by the Textile 

, .... ' <. 



34 

Commissioner should be entirely at the risk of the parties who 
instal the looms and Government should publicise that in the 
event of looms being installed. no Government assistance by 
way of ensuring supply of yam etc. should be expected." 

3.8. The Working Grou'P on Handlooms and Powerlooms in their 
report submitted in December. 1972 had stated:-

"Even though a permit is required to be obtained from the Textile 
Commissioner before starting a powerloom, large number of 
powerlooms have come up in unauthorised fashion. It is 
whispered in certain quarters that sometimes such unautho-
rised growth is with the connivance of the State Government 
also. On more than one occasion in the past, the unauthoris-
ed powerlooms have been regularised and yet after sometime 
it is discovered that more unauthorised looms have come up. 
The impression seems to have gone round that once unautho-
rised looms are put u'p, Government are bound to regularise 
them at one time or· the other, as has been done in the past. 
We feel that this impression ought to be mercilessly eradicated 
Growth of powerlooms sector henceforth mu.st be allowe~ 

only to the extent that a role is assigned to it in the country's 
ploans. Targets for production of cloth in the powerloom 
sector have been separately suggested. The number of power-
looms in the country should be limited strictly to these targets 
so that the spectacle of too many looms chasing limited 
supplies of yam may be ended. We would suggest the fol-
lowing measures for ending this menace:-

(a) The law should provide for the prosecution of the person 
running unauthorised powerloom. In addition, the law 
should also authorise the prescribed authorities to force 
the closure of such unauthorised looms and to sell them 
and ultimately to confiscate them. 

(b) Unauthorised powerlooms should not be regularised. 

(c) Power connection); should not be sanctioned to unautho-
rised power1oom~. 

(d) Wherever unauthorised powcrlooms are known to be 
functioning, State Governments should consider cutting off 
power sup'P!y to them. 

(e) Finance and money supply to l!nauthorised powerlooms 
should not be avaihble from banks and financial institu-
tiool>. 
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(f) These unauthorised powerlooms should not be registered 
for the purpose of Central Excise. 

(g) Manufacturers of looms should be prohibited from selling 
looms to persons who do not hold permits for working 
'Powerlooms. Similarly miIIs should not be permitted to 
selI discarded looms to such persons. 

(h) No facility or encouragement of any kind, supply of 
concessional yarn or of other facilities should be made 
available to unauthorised powerlooms by the State autho-
rities. 

(i) All authorised powerlooms may be stamped with a num-
ber. and lists of such looms may be kept in registers. This 
would help in identifying unauthorised looms." 

3.9. The Task Force on Powerlooms in their report submitted in 1972 
bad stated that:-

"The problem of unauthorised powerlooms has to be faced square~ 
IY. Once a decision has been taken in the matter, strict 
measures would be taken to 'p'revent the installation of un-
authorised looms. The steps necessary to achieve this objec-
tive might be on tne following lines:-

(a) Grant of L~4 Licenses should be confined to units holding 
permits issued by the Textile Commissioner. 

(b) Power connections should be given only to units auth<>-
rised by the Textile Commissioner. 

(c) Strict enforcel1}ent of the provision that mills should sell 
the old looms or machinery manufacturel'S should sell 
looms, loom parts only to authorised and registeredt 
dealers, who should maintain full records of their further 
disposal. 

(d) Prosecution of the offenders and confiscation' of the un-
authorised powerlooms. 

'We were told that there are technical and legal difficulties in en-
forcing some of the suggestions made above, in view of the 
fact that instaIlation of unauthorised looms was a contraven-
tion of tne Cotton Textile Control Order only, and might not 
infringe Central Excise or Electricity regulations. We recom-

mend that Government should get the position examined from 
;atl angles, and if necessary, take recourse to fresh legislation 
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1to ,~v~~co~e t~,~. ,dlWties in st:Qctly enfOl"cing the recom-
II1endatlons maQe jll;>oye7' 

• .)/ .............. ,J.., •. ' • 

3·W. Asked to state the number of unauthorised 'powi!rlooms working. 
in ,each State, the Department 'of' Textiles nave stai~d'in a written note 
,!~~d to ,tho Colnmittee in November, 1976~>: : 

, , 

"No reliable information is available." , 
, . [ '~ _~, . " '.i.L~..t .. 

3.11. In his evi~nCe before the, COlI\!Ditteei~:, November, 1977, the 
Textile' COmmissioner"stated:-

"No survey bas been carried out to ~~k y'p';unauthorised power-
, ' ,1~mS': ~ut, we have be~~ able to, gather some information 

,'" by talking to tl;le vario~s.pIowerloQms associations that emt 
.."in 'different States. Se~ondly, on the basis of licence called 
lA 'Yhi~h is issued j)y the, Central ,Excise authorities, the 
figure is un<;uthodsed 60,000 and authorised 2.11, lakhs • .. J • 
We have 1.36 lakhs Art Silk powerlooms. There again our 
estimate~is abeut40,odo 'p6werlooms are unauthorised." 

. . ... : . . , .: ~ .... i i' ,>.! 

3.12. Asked 'about W~,poliC;y of Government towards these unauthoris-
ed powerloo~s ',and ac~joli t.aken or' proposed to be, ~kell to ensure that 
there is no 'fiIrtne~ gro\y.tij, ,of such unauthorised power looms, the Depart-
ment of Textiles stated 'iii 'a note furnished to the Committee in Novem-
,~,}~76:- ; ,," 

"Government policy is to prevent the unauthorised growth of the 
powertoom sector. Towards this objective, certain measureS 
have been taken intIie recent past; ...... ,Government are 
considering wllatfurther measures are required to prevent the 
growth of unauthori'sed .powerlooms in future;",' 

;!~·.13. The reJ?resentative of the Dep~mept of , Textiles stated before 
theCOmmfttee in December, 197(): ~ ',' 

. ;' . -:' " : ' ~ 

"Government is seized of the problem a'rid very SOOn we hope to 
come out with an overall policy with resaId to the whole 
q~stiori ~f 'powerloomd,evelopment. ~ :l3ut we understand 
the situation. Since we have taken a certain pbsition with 
regard to tne handloom sector, Government woqltt certainly 
,not, be willing to have an unrestricted growth.Qf powerloom~, 
It ~Il have to, be a well regulated devel9pmellt coupled with 

.some' pr~:loom "andpo'St-loom faci1iti~." 

3.14. Asfed abOut the effectiveness of the llJe!lsqr~ taken to prevent 
. , " ; , " " : I ' ..•• '" I' . " ':! ' . t,~· \, ! ; .. 

the 'growth"ot unauthoriSed" pOwerlooms arid. furtber actip.o necessary in . r,. ~ :: ~ ," 'j"1 • i;..,ll J' ,~, • '_1.>1' ". ," \" 'I ,-" . , •• 
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tQj~~f.egm; t~c MioiBtrY'"«;indu!ltl"y' have statei:fin a wtitt~tt}1ply furnish-
.ed,to tht}Committeem 'Dei:embet; '1977 that;- ' 

j I .1:" .. ' ~. " 
"ProviJion exist, iil.c!auses 12(6), 12(7)A, 12(7)AA and clause 

12C. of the Cotton Textiles (Control) Order',: 1948 and in 
clause 6 of the Textiles (pro~uc~i(W by Po.we,;loQm~) Control 
,~~~, .~9~'6",i~' pt~,~erit . gioWt~'1' of, ,uiia~~~is~ 'P?~~goms. 
1, AcqulSitiOJ1~stat~ation of R?:werlooms ~thout, 9btammg .tiE! 

permission , ~m ,the Te'Xtife. ~!Dm~s~<?rier contr'l~Qes. 'tJle, 
~ Z.,")-o • ' relevant, provisfons of' tlte.¢oiitrol Orders' mem~onea .,.~bOv~. 

l' , add such contravention. a~~raCis,puniiihment uxid~r' ,Section 7. 

-~' . 
of'1ile Essential Cofutrio'dities Act,' 1955. ' Necessary ,powe,rs' 
hliva' beett::aelet<hed'to the StatJi GOv~rnJii~nts wh~ have 
beet\''I'equeHeti'to take acti~n w'here vioiaifaD~ of th~"C~nt;of 
Orders are' -noticed. ,,: " :~! -

1:t has '~en further !>tated. in' 'the written note that: ---,' 

~. . . 

" 

i., !. ~ . 
"Experience has shown that it is not sO much the lacunae in the 

hlw which have fWled. to check the growth of unauthorised 
J?Owerlooms, It·ill maiply ~ difficulties eiperienced in strict 
e:qfor£yment. For ~ectivt:; i're~e.ntion of ·the gr~th of. un-
apthQrisecJ,. power1oomsipvol~t of State Gov~rmnelits ~d 
¢e~iral Excise authorj,ties,to'ai&feater extent in the impleme~.;. 
tion of the Control' Order .is necessary as these allthpRties. 
have the ,uyld officers to detect pnapthoriS:ed wwerlooms, To 
. S<?,~ eitent? the . ~pop~ration J'the, auth~itias· ~octiODing 

eJeF,tr,i.c ,:p~wer cpulda,lso be sought ~ eosw:e.,that .in., theca&(! 
Qt,ppw~JlQO~s".p'ower connection is giVt,nup for setting up 
a¥\l1orised.)Qoms, that the pOWl3r copJ:lection given for any 
9,!h~' purPoSe is not ,utilised {ot:. r~n'n~ unaqthorised 10O.tn~. 
Thw_:purpq~e ~ou]d be :achieve(b~ perioclic, iJlsp~qpn .of th~ 
cR,Il~~~ers: Pfemise~" a.pd .~~ ta~ipg p~eyentiye .ac~ion ~~ ~~~h­
~~awing, ,power ami/or oth~T measures und~r .the El~tnClty 
Act w~re misuse is noticed." 

- ... ~,' "r,,' '.:j~~' .... ."' j" !"\ '.!~ .#" j ...•• 'J.."', 

__ ' 3.~,5,., A*~d ~o, ,stflte '\P~ !tpt~lproduction: an~ ,1ic~c,:¢ cag~FitY, ,oq1J.e, 
~Mhop~~dP9wer1oo~s .i~; th~>, c9~ntry ,and the" estlma~~ .;~rAdy9tIO~, qf, 
the lIoauthoris.ed power].o.0ms, the Mimstry have stated>~n theIr wntten 
'? 'T~ i, " . < ~ '. -." • i < .~. 

'l'ep'~y:~ 
. 'l"' 

"Based oil' the"'!dbey:ihl d~livere(rhy';co~tdn'~ns;' tYle' ~ductt6it 
of c8tton and blended fabrics in the cotton powerloom sector 
is estimated rt lS'OO mITfiatt meti'esper"'annuni: It'is' not 

""'Pas'Sible -to~timafe ho\v'h1"u:h'" o'ut 6f tne "ab6'Ve l'sOO'niiU'l'6n 
lI:'ffii ," 'metres~ is' being" pr6au~ed'"'by 'the unautoorised powerlOOtliii: 
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The total number of authorised Cotton looms is 2.11 JaJcbs. 
and the total number of authorised non-cotton looms is 1.36 
lakhs. The production capacit,y in the cotton sector is of the 
order of 285U million metres per annum at the rate of 45 
metrefl per loom per day for 300 days working in a year." 

3.16. The Committee note tbat every powerloom oM.lcr is required 
to obtain a permit from tbe Textile Commissioner for acquisition or instal-
lation of a powerloom. It is, bowever, surprising tbat in spite of these 
regulatory measures, a large number of unauthorised pworlooms have come 
up in the country. Although tbe Government bad rcgularised unautborised 
po"crlooms twice i.e. in 1955 and 1966, tbe unautborised powerlooms 
still continue to come up and their number is estimated to be 60,000 in 
~otton powerloom sector against 2.11 lakhs authorised looms and 40,000 
in non-cotton sector against 1.36 lakh authorised looms. 

3.17. Tbe Committee regret to note tbat although tbe Estimates Com-
mittee had as early as iD 1962, expressed their concern at the uncbecked 
11'0wtb of unauthorised powerlooms in the country and commented upou 
the laxity in enforcing Central Orders and Government in their action taken 
reply bad stated that suitable action was being taken to check any further 
growtb of the unauthorised powerlooms, the problem bas not yet been 
solved and the malady of unauthorised powerlooms continues to exist. 
Subsequently in 1964, the Powerlooms Enquiry Committee (Asboka Mehta 
Committee) bad again stressed tbe need for checking these unauthorised 
powerlooms and cautioned against the hapbazard growth of powerlooms. 
Again, although in 1972, both the Working Group 8n Handlooms and 
Powerlooms &'i well as the Task Force on Powerlooms had recommended 
strong measures against these unauthorised powerlooms including the pro-
secution of tbe owner and the confiscation of such powerlooms, these 
unauthorised looms still continue to operate in the country. It seems 
that an impression has gone round that once the powerlooms are set up, 
Government wUl ultimatelv regolarise them. The re~larisation on two 
occasions in the past, ha;e further confirmed this impression. Although 
Gonrnment policy is stated to be to prevent the unauthorised growth of 
powerloom sector, no effective measures in this regard seem to have been 
taken so far. The Committee are convinced that if the authorities are 
strict and keen in preventing the evil of unauthorised powerlooms in the 
~ountry, they can do so effectively because operation of the powerlooins 
require electricity connections from the local authorities, finance from 
banks and permits for the purchase of these powerlooms etc. 

3.18. The Committee express their serious concerD at this state of affairs 
where 011 the one hand no freslf permits are being granted fOT the instal-
lation of poweriooms even to the exi'lting handloom weavers on the gronntl 
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tbat ~ present capacity of the powerloom industry is considered adequate· 
to meet the plaa targets and on the other hand, growth of powerlooms in 
an unauthorised manner is going on unchecked. As the products of these 
unauthorised powerlooms cannot evidently carry any permit number, it 
is comparatively easier for tbese powerlooms to violate the reservation 
orders (or handloom industry tbereby affecting adversely tbe interest of 
handloorn weavers. The Committee are unhappy at the regularisation of 
unautborised powerlooms in the past as instead of preventing the growth 
of tbis evil, it bas given inducement to breakers of law and provided en-
couragement to the perpetuation of tbis malpractice. The Committee 
would like Government to deal with this problem effectively. 

3.19. The Committee feel that it is not so much the lacunae in the 
law bllt laxity in enforcement that is responsible for the growth of unautho-
rised powerlooms. They note that at present the powers to check the 
growth of unauthorised powerlooms have been delegated to the State Gov-
ernments. They would Uke tbe Central Govemment to impress upon the 
State Governments and other State agencies the need to activise their en-
forcement machineries to keep a constant vigil on tbe powerlooms and take 
all measures recommended by tbe Working Group on Handlooms and 
Powerlooms (1972), like prosecution, cutting of power connections etc., 
to check the growth of unauthorised powerlooms. The Committee feel 
tlbat by more active involvement of State agencies, excise authorities and 
the staff of the State Electricity Boards, it sbould be possible to check tbe 
spread of unauthorised powerlooms. 

3.20. The Committee further recommend that the staff of the Office 
of the Textile Commissioner should also pay surprise visits to the power-
loom clusters in tbe country and conduct surprise checks to detect un-
authorised powerlooms and brin~ these cases to the noti!.'e of appropriate 
authorities for necessary action. Moreover, Government sbould widely 
poblicise tbeir policy regarding unautborised powerlooms so that unscru-
pluous elements in· tbe country may not be encouraged to instal powerrooms 
in an unauthorisel manner in the hope that these would be regularis('d 
IUbsequentiy. 

B. Reservations for Powerloom Industry 

3.21. It has been represented to the Committee by a number of 
«ganisations representing the powerloom industry that certain items of 
production might be reserved for production by the power]oom industry. 

_ 3.22. An individual connected with the 'Powerloom industry has suggest-· 
ed in his memorandum submitted to the Committee:-

·'1 beg to suggest that on lines with the Handloom Industry, there-
should be some reservations of field for powerloom industry. 
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! ..... ~ J'eservap,o.n ,W!iJl:)U'Qtect< the_ poWerltMlm iD~:ftMi' ~~ 
" .~,poDl1Xi~of ~:Ori~~ompOSite teI.ti1e illdUst~~" "I , 

- .'" : .... "~I . 1'. ' i ~'';';'; " ~ " :.i ' .. , " ... ..'~!~u.:..i.· l·'·~.'>. ,.;' •. ' .:, {~, .. 
. 3.2'3. A fe4eratioll of Assoc:lation's of C'ottQ~,'po~prl°om.ll..in the cauntru 

Mhs staf~irm die 'meniOrandum:- . """~-.,..... ~:T' 
~~: ~ .:." ....... 

"Majority of'tne powe~loom weavers are s~a# ib s!~.and .scat~f~: 
,,' ; ~ in their operations, From' 'this Point, any drorts to red4Ce-

-ih(:,~' thek competition 'with thecb'ffipasite- milb would be a welcoriie 
development. Therefo're,rt!s:!rvations 'f'or lirod uctiou of certain 
categories of ctdth f~d)owerldc1fn'findustry should be' an ac~pt~~ 
able move to' the powerloom weavers." 

",: 3,+~. An org~atjpn of powerlooms has~'Stated in the memoranidum 
submitted to We .COmmittee: ....... ' 

• • " ." :. < ": • • : .'''~. t 

"We~P'predate. the ide,a of reservation of ce~4i;" ¥.WietiesfW;~!I-; 
par~lcular 'Se~,to~;,.-·~~is de~itel'y very helpful ill the develop~_ 
n.1enf of the ~~ndustry, : _. , It is also nece~sary, t9..I,J;I~~e ,~f?tpl;r~: 
servations fo~ the powerloom sector. The West~f)1_ Utt<!.r. Pra-:-
desh, power1oom industry is",!!ngaged in th~. manu,ffl'~tl,lr,e qt 
cheap and'irghler varieties of shirting cloth. ~Jpidl. dosuti) .de~k 
set1; canvas and' dU'ck. An the varieties fl.n~ woven with t~' 

,. .." ",r.4t"i"'" , • " f_""".". ".; 

'c~~rservarretl¢'s 'd~. co;tt?? ,yarn: .. !!Js,,~!!ggested tr~tupto 1~ 
count 17NF }{baCH, dedsntl, qosutJ and\Wtq the 160Zper ~q .. 

; , yard shlrting cloth, canvas' and duck shpuldb~ reserved'onfyl 
for the powerloom sector." .' .. " . , . 

_ 3',25. A~KedifGovemm'erttnave'consider~d the' tfesir-:lbifity'-of 'reserVing 
the ()roduction of eertain items 'of production for-the powerloom'sector; tb6 
T4pr~sentative of the Department df~ Textilt!s stated in evidence before' tb'e~ 
Q;>mmitteer- 'i" 

.:;.. ~"'.'" , ',' r ~ , "',~, 41.~~:>··. 

"Government has considereo' this and no such resexvatlOn has been mlide." -;; . ,.- ... . ., . , 

" ;3.26. The Te~tile Commissioner stated:-

"As has been mentioned, there is no reservation coritempt'at~(f 
because basically cloth pr.oduced j,p fley," 

n 3.17~ 1be.Co~~ee,~~e .that at pr~~~re are -'0 ~l'lIlatipns for 
tJ;a~polferl~DI: ind~~ry. It: bas been rwreseuted ~tbe,~Iifee,~ ft, 
number' :of org~5 ~p~senti .. g tlle powerl8~ i.asfr.! ,thak)~ 
ltem5 of production should be reserved for the powerlQQI1J, sector s~, ,that 
tlifSlnailstr~ malo' ~~, :saved:'fro'tTi'rile' c~~PeWfion oi'tb~ otP'1.~~e8 ""'l ~ecf0r.' 
There are a nu~ber or'lieiDS" ,fhi~b" are b~fng' pr~u~ed 'by' fC~'j p~~erlOon'i~ . 
iIllItWtf'\l"Wd 'tire not ~ produced bv'the hanl1loonl 'iifdmi~ and bence 
.' ~M!' of' tliese-hems '"n'1l m~nii waf harin'the inleri'!tof the hand-
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loom industry. Moreover, as reservation of these items lor die powedoo. 
industry will offer sufficient scope to the powerloom industry to concentrate: 
on the production of these items they may not be tempted to produce the 
items reserved for the handloom industry in an unauthorised manner. 1he 
Committee, therefore, recommend that the Government may examine the 
desirability of reserving certain items of production like Khaki dnll, Damti, 
Mulls etc. for the powerloom industry. 

c. Processing Facilities 

3.28. It has been represented by the powerloom industry that the 
powerloom weavers are experiencing a lot of difficulties because of absence 
()f adequate processing facilities. 

3.29. It has been stated by a federation of Associations of CottOD 
Powerlooms in a memorandum submitted to the Committee:-

"There are no institutional arrangments to take up processing facili-
ties at different powerloom centres. At the same time majority 
of the State Government have not taken up any policy decision 
to positively help the powerloom industry for taking up ins-
tallation of such facilities either in the cooperative sector or 
in the public sector. Since majority of the powerloom weavers 
are economically weak, they would need concessional finance 
and other expertise to develop processing facilities and such 
other services they need to imprOve their economic lot." 

3.30. It has been suggested by an Organisation of Handloom and 
Powerloom Weavers in their memorandum submitted to the Committee:-

"The weavers cooperative societies with the help of nationalised 
banks and cooperative banks should instal processing plantJ 
(calendering, printing, bleaching, folding, etc.,) to promote 
sales and ensure fair profits to the weavers." 

3.31. The Powerloom Enquiry Committee (Ashoka Mehta Committee) 
in their report submitted in May, 1964 had recommended as foUows:-

"It has been brought to our notice that several mills having 
modernised processing equipment take over powerloom cloth 
and after ptO~1hg and stamping their own brand names, are 
able to market the same fabrics at prices more or less in 
comparison with the prices at which their own products are 
sold. This points to the need for the powerloom establishments 
to organise modemised processing facilities and also organised 
methods of publicity and sales so that the advantages that are 
now being derived by the mills could also be obtained by the 
powerlooms. " 

3559 ~ 
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3.31. The TaSk Force on Powerlobmsin their report submitted in 1972 
liad atated that:-

"k is often stressed that the non-availability of upto date processing 
areas had adversely affected a healthy growth of the powerloom 
sector.. It has been affirmed that the disposal of powerloom 
cloth by the weavers in grey state has effectively prevented 
them from obtaining a proper price for the cloth turned up by 
them for sale. It was brought to our notice that in Bhiwandi, 
Malegaon and other places where clusters of powerlooms exist, 
the financiers and middlemen were able to beat dowtl the 
owner-weavers on grey cloth prices. They command control 
in the processing houses, and the grey cloth brought by the 
master weaver obtained priority in process'ng .... The State 
Governments should be asked to set up a few mUltipurpose 
processing houses in areas where powerlooms are clustered. 
Technicians and specialists of the highest calibre should be in-
volved and the technical officers of the Textile Commissioners' 
Organisation should be associated with the projects while deter-
mining their feasibility, economic viability. location and machi-
nery to be purchased etc. A constant watch should be 
kept on the functioning of such processing houses and the func-
tions entrusted and discharged by them. When difficulties 
arise, corrective measures must be taken in time." 

3.33. The Working Group on Handlooms and Powerlooms in their 
I'CpOrt submitted in December, 1972 had recommended that:-

"During our visits and discussions, it was brought to our notice 
that absence of processing facilities is a great handicap for the 
handlooms and powerlooms. Master weavers being business 
people, do not provide any facility. They get the cloth at grey 
stage at distress prices and send the cloth to Bombay and other 
cities for processing and marketing. The benefit of· higher 
realisation for processed cloth is thus not passed on even 
partially, ~o the primary producers." 

3.34. After examining the working of powerlool11 sector. the Ashoka 
Mehta Committee had made the foHowing suggestions for the setting up of 
the processing facilities:-

"A pattern for the growth for the powerloorn industry which seems to 
be feasible would be based on cluster of about 300 looms eacb 
fed by yam from a mill, sizing facilities provided by a coopera-
tiVely owned sizing unit, finance being provided by either exist-
ing banking institutions or special Powerlobm Corporations; 



processing establishments again preferably cooperatively owned; 
and marketing arrangements which do not operate to the detri-
ment of the powerloom weavers. We fully subscribe to the 
above view .... These facilities should be available to all 
weavers inside and outside the cooperative fold at a nominal 
fee to be charged the fee being lower for weavers in the co-
operative fold." 

3.35. Asked about the steps taken by Government on the recommen-
dations of the Task Foree on Powerlooms regarding the setting up of multi-
purpose processing houses, the Textile Commissioner stated in his evidence 
before the Committee:-

"This was headed by the Textile Commissioner. Recommendations 
were made to the Government. These were not submitted to 
the State Governments in the sense that the Task Force's 
recommendations as such have not been accepted. But in our 
discussion we <persuade State Governments how to go about 
it. " 

3.36. Asked if Government have made any assessment of the working 
.f the cooperative processing houses established at Ichalkaranji and what 
atlsistance is being provided to the powerloom weavers to set up similar 
oooperative processing houses, the Textile Commissioner stated:-

"Marathwada experience is Government sponsored scheme. 
Texcom takes care of the basic work which is in the coope-
rative sector, that is, spinning mills and the looms are in the 
cooperative sector. But as soon as processing comes in, it 
comes in the corporate sector, public sector. Ichalkaranji is a 
cooperative effort. There are spinning mills. Weavers have 
got cooperative societies. There are processing houses. This is a 
cooperative effort." 

3.37. The Committee note that one of the handicaps suffered by the 
pOlverioom weavers is lack of processing faciiities, with the result that most 
of the weavers are compelled to sell their cloth in grey form to the nulls 
or master weavers, who after processing, sell the cloth at high prices. 
Powerloom weavers are thns not able to get economic prices for their 
products. The Committee feel that unt., and unless measures are takea 
10 provide adequate and modem processing facilities to tbe powerloolll 
weavers, it would not be possible to impt'OTe the lot of die powerloom 
weavers to any appreciable extent. The Committee note that althougb the 
Powerloom Enquiry Committee (Asoka Mehta Committee) in their report 
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.ubmitted ia 1"" had stressed the Deed for organising modernised pro-
cessing facilities for powerloom weavers and Task Force on PowerIooMI 
in their report submitted in 1972 had alSQ. stressed the need for the State 
Governments to! set up multi-purpose processing houses in areas where 
powerlooms were clustered, no concrete measures have so far been taken 
by Government in this regard. The Committee recommend that early steps 
should be taken to set np processing houses in all the areas where POWel'-
looms are concentrated so that the weavers may be able to avaU of the 
facilities and get economic prices for their products. Efforts shnuld be 
made to set up these facilities in the cooperative sector as far as possible 
but these facilities should be avaUable to all weavers, lower fees beiRg 
charged (rom weavers in the cooperative fold. 

3.38. The Committee note that the Textile Corporation of Marathwada 
(TEXCOM) has provided processing facUities to weavers, under their charge 
by setting up a separate processing houses. Two such processing houses 
han alsn been set up in the cooperative sector at Ichalkaranji for the 
benefit of powerloom weavers there and these processing honses are work-
ing satisfactorily. The Committee recommend that the working of these 
processing houses should be evaluated and'improvements made where neces-
sary. The results of the evaluation together with other details may be 
circulated to the powerloom Corporations and cooperatives in other States 
for their guidance. The Committee further recommend that loans at COD-

cessional rates and liberalised terms should also be given by nationalised 
bamks and State Powerlooms Corporations etc. to the cooperatives for se&-
ting up similar processing houses in their areas. 

D. Cooperative Coverage 

3.39. A number of non-official organisations connected with the power-
loom industry have stressed the need for increasing the cooperative cover-
age of powerlooms in the country and also for providing more facilities to 
these cooperatives. 

3.40. A federation of associations of Cotton Powerloom has stated 
in their memorandum submitted to the Committee:-

"At present hardly five per cent of the powerlooms are covered by 
the cooperatives. Since the Government have not formulated 
any schemes of incentives/assistance to set up cooperatives of 
the powerloom weavers, there is no progress in development of 
institutional infra-structure to look after the legitimate interest 
of this sector. That is a major gap and needs to be made good 
at the earliest. For this purpose, it is desirable that the Centra) 
and State Governments initiate schemes of incentives/assistance 
to the powerloom weavers on the same lines as is being done 
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for the handloom weavers. It may be noted that as far as 
socio-economic handicaps are concerned, the handloom and 
powerloom weavers are confronted with the same set of pro-' 
blemll." 

3.41. Another organisation of powerlooms in the country hll5 stated in 
the memorandum submitted to the Committee: - . 

"The help and cooperation given by Government to these societies 
must be increased. The loan of 25 per cent. given to these 
aocieties on the basis of stocks must be increased to 50 per 
cent. At present 11 per cent. interest is charged but this rate 
of interest must be reduced to 4 per cent. Previously the co-
operative societies were supplied with machinery articles and 
reels but this has been stOpped now. These must be supplied 
regularly. The entire cloth purchased by these societies must 
be purchased by the Government and Government must arrange 
for the sale of this cloth." 

3.42. The Task Force on Powerlooms in their report submitted in 1972 
had recommended that:-.-

''The powerlooms are mostly outside the cooperative fold. Efforts 
must be made to bring as many powerIooms as possible within 
the cooperative structure." 

3.43. The Working Group on Handlooms and Powerlooms in their re-
port submitted in December, 1972 had recommended that:-

''Unlike the handlooms, the powerlooms have not made any progress 
towards forming cooperatives with the result that not much 
financial assistance is available to the powerloom in terms ot 
the Reserve Bank credit scheme. The cooperative movement 
did ,not make any worthwhile progress in the powerloom sector 
mainly because the entire growth of the sector has been due to 
individual initiative and small scale entreprenurship. For 
many years powerlooms even in the cooperative fold were not 
made elibile for financial assistance from the Reserve Bank 
of India. This was another factor why cooperative movement 
did not make much headway in this sector .... It is ;mportant 
that office bearers of such societies may be adequately train-
ed at the Vaikuntalal Mehta National Institute of Coope-
rative Training or at other suitable cooperative training institu-
tions. Trained office bearers would be in a better position to 
guide these societies alongwith the right lines. It is also im-
portant that all facilities to societies both in the handlooms as 
wen as powerlooms sectors should be given only through their 
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cooperative societies. The attempt should be to wean away 
weavers from the hold of master weavers and for this purpose 
membership of the cooperatwe bodies should be made really 
attractive. There should be visible difference in the matter of 
availability of facilities to weavers in the cooperative fold. so 
that those outside may be induced to join the cooperative 
societies. " 

3.44. Asked about the total number of cooperative societies in power-
loom sector in each State, the number of members of these societies, the 
extent of cooperative coverage etc., the Department of Textiles have stated 
in a written note furnished to the Committee:-

"Uptodate information as to the number of powerloom cooperative 
societies etc. state-wise is not readily available. However, the 
Reserve Bank of India in their statistical statements relating to 
the cooperative movement in India have published certain in-
formation with regard to the above." 

3.45. The Committee note that only a negligible percentage of power-
loom weavers in the country are covered by the cooperatives. l\Iost of 
the powerloom weavers are either working as wage earners for outsider 
owners or are dependent upon the master weavers (or their supply o( inputs 
like yam, finance and for the marketing of ,their products. The Committee 
feel that in order to effect any perceptible improvement in the economic 
lot of the powerloom weavers, it is imparative that these weavers are 
encouraged to form their own cooperatives so that they can be saved frolll 
exploitation by outside owners etc. 

3.46. The Committee feel that the main reason for the reluctance on 
the part of powerloom weavers to become members of these cooperath'es 
is that sufficient incentives/concessions are not available to them after 
becoming the members of the cooperatives. However, the rules and regu-
lations for cooperatives are cumbersome. Even the finance available to 
the members of powerloom cooperatives from the Reserve Bank of India 
is not given at concessionaI rates as in the case of handloom cooperatives. 
The Committee, therefore recommend that Government should grant con-
cessions/incentives like provision of assured supply of yam, grant of finan-
ces at concessional rates and assured marketing facilities to these coopera-
tives and also arrange processing facilities etc., so as to encourage the powe .... 
loom weavers to become members of these cooperatives. The rules of 
their working should also be simpHfied. 1be Committee further recommend 
that Government should prepare a time-bonnd programme fixing yearly 
targets for increasing cooperative coverage of the powerloom weanrs. The 
achievements against these targets should be regularly watched and correc-
tive measures taken in time wherever the progress i5 not found to be satis-
factory. '. 
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3.47. The Committee further note that another reason for the weavert 

JIOt becoming the members of these cooperatives is that most of these 
~peratives do not have qualified staff with the result that the work 01 
tltese eoopentives is not properly managed. The Committee recommend 
dlat training facilities to the office-bearers etc., of the powerloom weavers 
:lOtieties should be arranged in VaikunthalalMehta Institute and similar 
other training institutes so as to make them fully acquainted with the 
functioning of these cooperative societies. 

3.48. It lias been brought to the notice of the Committee that the co-
operative movement at Ichalkaranji in Maharashtra has been organised ia 
suc:b a manner that weavers are able to get all the facilities from the supply 
of yam to the processing and marketing facilities etc., and the cooperative 
societies there have their own spinDing mills, processing bouses etc. The 
Committee feel that this experience should be dosely· studied and the resolD 
of study circulated to other areas so that the weavers there may benefit 
fmm this experience. 

E. Marketing Facilities 

3.49. It has been noted that at present no organised arrangements 
exist for the marketing of powerloom cloth. 

3.50. A number of non-officials organisations etc. connected with th. 
powerloom industry have, in their memorandum submitted to the Com-
mittee stressed the need for making suitable and organised arrangement' 
for marketing of powerloom cloth. 

3.51. A federation of Associations of Cotton Powerlooms in India has 
stated in the memorandum submitted to the Committee:-

"One of the handicaps from which unorganised powerloom 
weavers suffers is his capacity to sell his cloth in the competi-
tive market. Therefore, state owned umbrella organisations 
could go a long way in improving his bargaining power 
through coHective effort. At the primary and intermediate 

level, a cooperative network could be established to help 
such an umbrella organisation in the field of distribution of 
yam, collection of cloth, its processing and procurement on 
behalf of umbrella organisation." 

3.52. Another organisation of powerlooms in the country has sub-
mitted in a memorandum submitted to the Committee:-

''1be~ is no ~rrallg~ment for the D;larketing of powerloom goodA. 
No arrangements have been made by either the State Govern-
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ment or the Central Government for the marketing of. power-
loom products ..... Very often than not there is severe de-
pression and bleakness in the supply side of the powedoom 
goods compared to the inadequate demand thereof. In case 
there is some arrangement for the purchase of powerloom 
products then the depression which are very frequent in the 
maketing can be controlled and checked and powerloom 
industry can be safeguarded from the severe blows and set-
backs which it receives from the depression of the market .... 
We further feel that suitable arrangements through Govern-
ment must be made for improving the market of powerloom 
goods in, the matter of des~gn5, patterns and standard of the 
products. ,. 

3.53. An organisation of powerloom owners of V.P. has stated in the 
memorandum submitted to the Committee:-

"At present there are no facilities for marketing our products and 
no such steps have so far been taken by the Go~ent at 
the Centre or at the State level, though we have - requested 
the Government at the State level so many times. We have 
also suggested the steps taken by Government for marketing 
our products. In view of the present market position and 
the difficulties being exprienced by the powerloom industry 
in the decentralised sector there is no other way except to 
let up a Matketing Corporation at the State level which may 
take full initiative and responsibility to market the goods of 
the powerloom weavers in the State. They should also take 
our goods for marketing and give us their requirements so 
that the same material may be manufactured by us." 

3.54. An individual connected with the powerloom has stated in his-
memoranaum submitted to the Committee:-

1... 

"As far as marketing of powedoom cloth is concerned, there is 
no organised effort worth mentioning. The weavers sell 
their cloth through agents and brokers. In doing so, they 
do not get fair price of their products and are often subjected 
to the hazards ,of wide fluctuations in the rates. There 
should be a state agency which will initially take up the pro-
gramme of organising at least 5 per cent (say 10 to 12 
thousand powerlooms) of the powerloom weavers and pro-
vide them with marketing facilities. The nationalised Textile 
Industry has a nation-wide network of marketing their cloth. 
These mills can. also extend marketing facilities to the power-
100m weavers on payment of some reasonable charge." 



3.55. The Task Force on Powerlooms in their Report submitted in 
1972 has observed/recommended that:-

.l 

"Marketing processes for tne powerloom cloth, as for the mill 
cloth and handloom cloth are devious and tedious. The 
master weavers undertake marketing of such powerloom cloth 
as has l1een produced at their instance. Considerable 
marketing is, however, done by the individual weavers at 
distress levels. They have neither the technical expertise nor 
the holding power to market their goods in a way which 
would lead to higher realisations .... What is particularly to 
be prevented is distress sales during the slack season and what 
is to be achieved is maximum realisation, when the sales 
revive. The Task Force feel that these objectives can only 
be achieved if a chain of cooperative stores run by the NCCP 
are opened in these areas. . If they could offer even slightly 
higher prices than the master weaver or other individual pur-
chasers, their realisation of powerloom cloth would imme-
diately improve." 

3.56. The Working Group on Handlooms and Powerlooms, in the 
Report submitted in 1972 had recommended that:-

"(1) Master Weavers, financiers and other middlemen exploit 
the weavers' helplessness and lack of holding power to the 
maximum extent and thus deny him fair returns on his labour. 
These weavers who are outside the cooperative fold an 
perhaps the worst hit in this regard. 

(2) To achieve satisfactory results, marketing should be organised 
in a systematic way on modem lines of product diversification. 
quality standards, cost reduction, pUblicity, opening of salel 
depots, rebates and discount etc. 

; 

(3) The Handlooms and Powerlooms Corporations suggested by 
us will have a big role to play in the marketing of the 
decentralised sectors' cloth. As these are development-
cum-commercial undertakings, there should be no dearth of 
funds for undertaking pUblicity and opening of shops at 
various consuming centres." 

3.57. Asked about the assistance being provided by Government to 
the powerloom industry for marketing their products, the Textile Com· 
missioner stated in his evidence before the Committee:-

"This is being done through cooperatives and corporations-
wherever they have been set up-some States have got very 
powerful cooperatives while some others have g01 weak ones." 
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3.58. Asked if there are separate powerloom Corporation in all the 
:Mates, he replied:-

"Somewhere they are separate and somewhere they are combined." 

3.59. The Committee note that there are no organised marketing arran-
gements for the powerloom sector and most of the powerloom weavers 
are left to themselves to arrange marketing of their products. The result 
is that most of these weavers are compelled to sell their cloth to master 
weavers or to organised mill industry and are not able to get economic 
prices for their products. The Committee feel that unless and until suitable 
marketing arrangements are made for the powerloom sector, the economic 
conditions of the powerloom weavers will not improve substantially. The 
Committee, therefore, recommend that appropriate steps should he taken 
to encourage the sale of powerloom products and necessary incentives anel 
assistance for the purpose given to them. 

3.60. The Committee note that the powerloom weavers in the country 
are still producing the same traditional items and in most cases, the pro-
ducts are not oriented to the consumers demands. As fashions are chang-
ing fast, it is necessary that products of the powerloom industry keep pace 
with the changing demaads of the consumers. The Committee, therefore, 
rl\commend that the State Powerloom Corporations should evolve mecha-
nism for conducting regular market research and intelligence to study the 
latest changes in the consumers demands and designs and keep the powe .... 
loom weavers informed of tlhe smne so that production may in keeping 
with the consumers demands. 

3.61. The Committee note that Government have already decided to 
set up four Weavers Service Centres for the powerloom industry. The 
Committee recommend that these Weavers Service Centres should take 
concerted measures to evolve new and attractive designs and latest varieties 
of fabrics particularly of blended yarn and make arrangements to pass on 
the same to powerloom weavers so that these weavers may be able to keep 
p8Cl\ with the latest changes in designs etc. 

NEW DELm; 

March 18, 1978. 
Phalguna 27, 1899 (Saka). 

SA 'lYENDRA NARAYAN SINHA, 
Chairman, 

Estimates Committee. 



APPENDIX I 
(Vide para 1.1 of the Report) 

Estimated number of powerlooms in States. 
---------------------------------------------------------
~.No. 

I. 

2. 

3· 

4· 

5-

6. 

7· 
8. 

19· 
10. 

I r_ 

72. 

13. 

1.4· 

IS, 

16. 

1 7. 

18. 

19. 

!l0. 

21. 

22. 

2 3. 

2 4' 

2 5. 

2e. 

State 

Andhra PraJesh 

Kerala . 

Karnataka 

'FamilNadu 

Pondicherry . 
GaJarat 

Rajasthan 

West Bengal 

Bihar 

Assam 

Orissa 

UttarPra~ 

Maharashtra 

Madhya Pradesh 

Delhi 

Punjab 

Himachal Pradesh 

Jammu and Kashmir 

Tripura. 

Mani"ur 

Dadra & Nagarhaveli 

Goa Daman and Diu 

Haryana 

Kandla Free Trade Zone 

Chandigarh 

Nagala"d. 

TOTAL 

SI 

No. of 
powerloom l 

9,627 

2,882 

22,826 

752 

1,18,834 

10,638 

1.89:J 

18,61 3 

54 

23 

96 

1,497 

68 



APPENDIX- II 

(Vide Para 1.28 of the Report) 

MINISTRY OF COMMERCE 

RESOLUTION 

New De~hi, t-'!e 2nd June, 1966 

No. 9 (42)-TEX (C) 164.-The Government of India in the former 
Ministry of Commerce & Industry set up on the 8th January, 1963, 
by its Resolution No. 10(2)-TAX (C)/62, a Committee under tho 
Chainnanship of Shri Asoka Mehta to enquire into the problems of 
the Powerloom industry. The composition of the Committee was •• 
follows:-

Chairman 

1. Shri Asoka Mehta, 5 Dadyseth Road, Babulnath, Bombay-7. 

Members 

2. Shri A. R. Bhat, M. Com., M.L.C., President of the Fede-
ration of Association of Small Industries of India and the 
Chairman of the Small Scale & Cottage Industries Sub-
Committee of the State Advisory Council of Industries, 
Maharashtra, 256, Sadashiv Peth, Poona-2. 

3. Shri G. K. Devarajulu Naidu, Southern India Mill Owners 
Association, Coimbatore. 

4. Nawab Aizzaz Rasool, Vice President, Uttar Pradesh IndU8-
trial Co-operative Association, 2, Mall, Aevenue, LucknoW'. 

5. Dr. D. K. Malhotra, Jt. Secy., Planning Commission, New 
Delhi. 

6. Shri M. Somappa, President, All India Handloom Fabric. 
Marketing Co-operative Society, Bombay. 

Member S~etary 

7. Shlri K. R. Arav8nl1' than, Director (Economics & Statistics). 
Office of the Textil ':' Commissioner, Bombay. 

S2 
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The terms of reference of the Committee were:-

(i) to examine the Structure and growth of the powerloom' 
industry with special reference to the types, holdings, 

ownership', appliances supply of raw material sorts of' , , 
fabrics marketing financing and other factors relating 
thereto; 

(li) to examine the remunerativeness of the powerloom indus-
try taking into account of the costs of production and 
efficiency of working and the conditions of working and 

the conditions of workers; 

(iii) to consider the relative role to be played by the powerloom 
industry vis-a-vis that of the handloom and mill industry 
and to Il'ecommend targets of production; 

(iv) to account for the phenomenal growth of unauthorised 
poweI'looms in the past and devise means to prevent 
future unauthorised expansion; 

(v) to examine the desirability and scope for the conversion of 
handloom co-operative into powerloom co-operatives; 

and 

(vi) to make suggestions for the establishment of the power-
loom industry on a stable footing within the field of 
operation which should be allotted to it. 

2. In July, 1963, the Government asked the Committee to formu-
'late proposals for the Fourth Plan about the requirements of textiles 
and further to indicate the production capacities of handlooms, poweT-

100ms and mill sectors to be provided for in the Fourth Plan. 

3. The Committee has arrived at unanimous conclusions Oll 

matters of importance and submitted its report to Government Oft 

the 5th June, 1964. A summary of conclusions and the recommend a, 
tions of the Committee is given in the Annexture I to this Resolution. 
''The Committee has made in all 125 recommendations. It has made 
certain general assessments and observation in its recommendations 
No.1 to 14 , 16 to 17, 19,20 to 24, 27,30,34 to 37, 39. 40, 42 to 44.46, 
49 to 57, 62, 70 to 72. 76. 79, 82, 89, 101 and 112. Government have 
noted the as<;e<;sments and observations made by the Committee in these 
recommendations. 

4. The Committee has estimated that Ilt the end of the current 
'Plan period, the mill sector would be able to produce about 5,000 to 
'5,100 mn. yards. The' decentralised sector is expected to produce 
,about 3,700 mn. yards of cloth thereoy leaving a gap of 250 to 350 
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mn. yards with re~t to the Third Plan target of 9,5150 mn. yards. 
The Committee has recommended that this gap should be bridged by 
increased production in the decentralised sector by the introductlou-
of 10,000 additional powerlooms into the handloom sector- on priority 
basis. A scheme of this natUTe for the installation of 35,000 power-
looms in the handloom sector in the cooperative fold had been intro-
duced -in 1956. AI though financial assistance had been extended for 
this scheme, the progress was rather unsatisfactory and the scheme 
had to be given up in the middle of 1961, by which date only about 
12,000 powerlooms had been installed. Government accept the 
recommendations of the Committee for thelrevival of this scheme and 
for enhancing the quantum of financial assistance. As the original 
scheme, which was a 100 per cent centrally sponsored Scheme, did 
not work satisfactorily, Gover,nment consider that it would be advan-
tageous to have it, implemented on its revival as a State Plan Scheme, 
like any other small industries scheme or the handloom scheme, 
within the share allotted to each State. Additional provision in the 
Plan outlay for each State will be made exclusively for this scheme 
80 that States are not inconvenienced for want of funds, or for want 
of financial assistance. This should ensure its expeditious progress. 
As the scheme is intended essentially to assist the handloom industry 
only the powerlooms in the cooperative sector should be assisted and 
the pattern of assistance will be revised on the lines suggested by 
the Committee in its recommendation No. 24, viz., the cost of a power-
100m ana accessories will be taken as Rs. 6,0001- and tbe working 
capital to be provided will be fixed at Rs. 2,700/- per powerloom, 
inclusive of processing. This would involve an outlay of about 
Rs. 8.7 crores. 

5. The 'Committee has suggested that with a view to taking care' 
of the increased production of cloth, expected of the decentralised 
sector in the Fourth Plan period, an additional 60,000 powerlooms 
slioulcf be installed in the cotton sector and 40,000 powerl'ooms in the 
man-made fibre sector making a total of 1,00,000. Government accept 
this recommendation. The installation of these looms will be on a 
phased programme which will keep pace with the availability of 
eotton yam and man-made fibre yarn. The Committee has also sug-
gested Itbat these looms should be eligible for assistance under the 
State Aid to Industries Act, and fu-om the State Financing Corpora-
tions, the State Bank and the Commercial Banks, or any otlier finan-
cial institution that many be set up by State Governments, Government 
agree with these recommendations and would suggest it to the State-
Governments that they should treat the powerloom industry on the-
same basis as any other small scale industry for the purposes of finan-
eial a..~istance. 
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6. The C()1runittee has trecommended that a State-wise allocation-
of the additional 1,00,000 powerlooms should be made on the basis of 
the nUmber of handlooms registered in the different Stales. It has 
also suggested that the spinning capacity for feeding these looms 
ahould as far as possible be located round the clusters of powerlooms 
in the different parts of the country. Government consider that 
while it may be advantageous, it may not always be practicable to 
insist on powerlooms being located round about spinning units. The 
Committee recommended that 50 per cent of the allocation should be 
in the Co-operative Sector as Centrally sponsored scheme and the 
balance in the private sector. Subject to the overall policy for giving 
preference and assistance to Co-operatives and subject to availability 
of funds in the Plan, Govetnment do not consider that there need be 
any limit to the number of powerlooms which may be installed in 
the Co-operative Sector. The Government agree that powerlooms 
installed preferably in the handloom cooperatives should qualify for 
assistance under the State-schemes like small industries. In allotting 
powerlooms preference will no doubt be iven to handloom weavers. 
State Governments may be left free to make suitable variation in 
allotment adjustments between co-operative sector and others accord-
ing to local conditions and erders. 

Government consider that there should be a minimum basic allot-
ment for each State which would be uniform, the balance of the 
available capacity being allotted to the differnt States with due 
regard to such considerations as:-

(a) the number of registered handlooms; 

(b) the popUlation; 

(c) the number of existing powerlooms in the State; 

(a) the inijustrial backwardness of the area; and 

(e) proximity to the spinning mills. 

On. the basis of the above criteria and in consultation with the 
LicenSing Committee and the State Governments, Government of 
Inaia have allotted powerlooms to each state as given in the Annex-
ure II attached to this Resolution. Each of the State Governments 
will evolve suitable procedures in consultation with the Textile 
Commissioner so as to allot powerlooms to' different parties, organi--
zations and cooperative societies in their States as per such proCedures' 
approved -by the state Government concerned. 

1. The-Committee has observed that the ribbon manufacturing-
powerloom industry in the country is compact and organised and has: 
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'& good scope for expansion. The Committee has suggested that the 
ribbon, tapes, braidlng, labels and other similar powerlooms shoulq 
be segregated and allowed fre~ expansion, because this sector ia 
entirely distinct from the cloth powerlooms. The Committee has 
recommendea that conversion of these ribbon looms into cloth 
looms ~hould not be allowed. The Committee has also suggested that 
in order to nurse this sector properly, ribbon, lace, newar and other 
similar powerlooms should be registered freely. Government accePt 
these recommendations. 

The Committee has also observed that representations were made 
to the effect that Powerloom sector may also be allowed to install 
autjomatic powerlooms. The Government accept this recommen-
tion._ I . fyfl 1:1 

8. The Committee has recommended that powerloom ownen 
should be enabled to market their cloth direct so as to derive the 
full benefit arising from the sale of processed cloth and that process-
ing establishments may be set up preferably on co-operative lines, 
in different centres in the country. The Committee has also recom-
mended that common service facilities should be provided for hand-
looms and powerlooms both within and outside the cooperative fold. 
"The Committee has further suggested the formation of cooperative 
marketing institutions for powerlooms in different centres. The 

'Committee has further recommended that powerloom establishments 
.should be encouraged to organise modem methods of publicity and 

sales Sd that the advantages which are now being derived by mills 
may also be obtained by the powerlooms. Government agree with 
these recomm,mdations and would commend them to the State 
Governments and the industry for implementation. 

9. The Committee has recommended that the processing capacity 
in the texfile mills should, in future, be allowed to be expanded 
purely on the 'Oasis of the textile mill sector's own requirements. In 
-addition, in a period of three years, on a phased programme, the pre-
.sent permission to mills to process outside cloth should be disconti-
,nued_ Government have noted the trecommendation of the Com-
mittee. Government do not, however, consider it practicable at 
present to restrict the permiss;on already given to textile mills to 
process outside cloth, as this would create problem of idle capacity 
and unemployment. Until such time as adequate processing capacity 
is established outside the mill sector, Government consider tliat 
-permission should not be refused even to new mills to undertake 
-processing work on commission basis_ 



10. The Committee has observed that the Export incentive scheme 
.. served to give increasing stimulus to the production of art silk 
fabrics and to their exports. 

11. The Committee has suggested that co-operative marketing 
orga,nisations might be set up for marketing the production of art 
silk weavers in the powerloom sector. GoverDJB6nt agree with this 
SlJ38eStion and. woul.d commend it to the State Governments and the 
industry for acceptance and would extend necessary help to the Stalle 
Governments and the industry. for this purpose. 

12. The Committee is of the view that ther.e is no advantage in 
developing the art silk industry on a vertical basis by allowing the 
rayon spinners to set up their own looms. While Government agree 
with this view in principle, they feel that it has to be recognised that 
some units in the man-made fibre industry have been licensed under 
speCified expc.rt obligations to cover their requirements of imported 
raw materials. In these cases, Government consider that 'the un'tts 
should not be precluded from installing looms to enable them to :fUlfil 
their export obligations. Their number however is very small. 

13. The Committee is of the view that a unit of four powerlooms 
may he considered as a fairly average sized unit to be worked by a 
weavers' family. Government agree with this view. In the case of 
the art silk weaving industry the Committee consider that a duster 
of ~t silk pow610oms with technical and other' services, finanees, 
merketing, p11eplal'aWi'y and post-weaving processes, preferably 
~blished on cooperative lines will be advantageous. Government 
agree that this would be suitable pattern for the future. 

14. The Committee has also recommended that the working 
aapital Tequtre~nts for cotton and art silk poweriooMs should be 
provided by the State Finance Corporations and that loans should 
also be admissible under th~ State Aid to Industries Act. Govern-
merit accept this recommendation and would cOmmend it, to the 
State Governments for implementation. In the case of cooperatives, 
if necessary, direct assistance may be given. 

15. The Committee has suggested that as many varieties as 
ptJSItible of art sUk cloth should be broo.ght under a scheme of stan-
dM'disation so that, both in the ttlatter of exports and in internal 
eonsumption the standards could SE!l'Ve to create conft<1ence in the 
<!onsumers aboutqualftY and di.irBbflity. Gove~nt <agree with 
this suggestion. 'The lodian Stan:-aards Institutidrl wnI be requested 
to specify a sUitab'ie standardisation scheme. 
3559 LS-5. 
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16. The Committee has expressed the view tbat cotton textile 
mills should not be debarred from using staple fibte and other man-
made fibre yam. Cotton textile mills are free at present to spin 
staple fibre yarn or synthetic fibre yam or use synthetic and rayon 
yarn without any restriction. 

17. The Committee has recommended that research in the matter 
of improving weaving techniques should be such as to fit in with 
the small-scale nature of operation of the powerlooms and should 
not be focussed only on the application of modem automatic techni-
ques which are conducive to centralised and mass production. Gov-
ernment agree with this view. 

18. The Committee has recommended that in the futUre expansion 
of the worsted spinning sector in the woollen industry, due consi-
deration should be given to the needs of the small woollen power-
loom establishments by allowing them to set up their own spinning 
mUls, preferably on cooperative lines. Government agree with this 
suggestion. 

19. The Committee is of the view that the woollen composite or 
spinning mills should not be allowed to take over the capacity in 
the small powerloom sector. While Government agree with this, 
it may not be possible to stop this practice altogether. 

20. The Committee has also recommended that it will be to the 
advantage of the woollen powerloom industry if efforts are made to 
set up co-operative processing factories. Government accept this 
recommendation and commend it to the industry and would extend 
all assistance to this cfu:ection. 

21. The Committee has eStimated the total requirements of looms 
every year till the end of the Fourth Plan at an average of about 
32,000 and has suggested that a phased programme for increaSing 
the indigenoUs production of looms should be drawn up. Govern-
ment accept this estimate. The Machinery manufacturers wi.ll no 
doubt take into account this estimate and also the extent of actual 
orders placed on them for the supply of powerlooms. 

22. The Committee is of the view that the entry of the decentra-
lised sector in a big way in the supply of cloth during the Fourth 
Plan should serve to exert a healthy influence to the advantage of 
the consumers. This is in addition to the many gains, sp1ecial and 
economic,like diffusion of entrepreneurship and mobilisation of 
capital in the dispersed areas flowing from decentralisation of in-
dustrial activity. Government agree with this view. 
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23. The Committee is of the considered view that the scope tor 
setting up powerlooms in the rural areas with a view to p'roviding 
rural employment and improving the economic conditions of the 
rural IX?pulation is at present rather limited. While Government 
generally agree with this view, they feel that positive encouragement 
should be provided for installation of looms in rural areas according 
to an acceptable pattern of growth and as part of the rural indus-
tralisation programme. 

24. The Committee is of the view that constructi~ of industrial 
'estates of the type being established in the country is likely to be 
;an expensive proposition and the rents payable for the sheds may be 
found burden-some by the powerloom weavers; instead, common 
weaving sheds should be established. Government agree with this 
view and would commend it to the State Government. These com-
mon sheds also should qualify for financial assistance. 

25. The Committee i~ of the view that the pattern of growth for 
the powerloom industry, which seems to be feasible, should be based 
,on clusters of about 300 powerlooms each, not under one roof, but is 
.stnall units, within convenient distances af one-another, eStablished 
in and around small towns. Government consider that while this pat-
tern of growth would no doubt be desirable it may not be easy of 
implementation in all places. 

26. The Committee has recommended that the existing controls 
and other regulations for the jnstallation and working of woollen 
powerloQms may be continued and their administration made more 
effective. Government accept this recommendation. 

27. The Committee has observed that it will be necessary to in-
troduce a biennial census of powerlooms and handJooms to enable 
~ollection ot relevant data. Government consider that a quinquennial 
'Census of handlooms and biennial census for p1Owerlooms would be 
adequate. This recommendation is commended to the State Govern-
ments for implementation. 

28. The Committee has recommended that in order to facilitate 
the introduction of P'Owerlooms in the handloom sector, the All India 
Handloom Board should be made responsible for the implementation 
of the scheme of replacing the handlooms by prowel1ooms and also 
for the task of ensuring that the handlooms and the existing power-
looms maintain and improve their production. The Committee has 
also recommended that the All India Handloom Board should be 
converted into a statutory body and charged with the various func-
tions indicated in the report and provided with the required funds so 
as to be able to wOIit with a budget of its own. In consUltation with 
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this Body, the State Governments should work out the organisational 
set up at the States level10r the purpose of successful implementa-
tion of the scheme relating to each State. Government a.ccept this 

·recommendatil>n but would like to re-designate the Board as "All 
'India Bandloom and ~owerloom Board" and the necessary legislative 
and other measure will be taken up. 

29. The observation of the Committee that the various measures 
undertaken by the Goverrunen t of India for developing the hand-
loom industry have had the effect of stabilising the industry and 
installing in the minds of the weavers a sense of confidence is noted. 

30. The Committee has observed that on the existing .conditions, 
the pattern Of cotton yam consumption may be revised to 68 per cent 
by handlooms, 22 per cent by powerlooms and 10 per cent by hosiery, 
rope making etc. Gove1:"nment have taken note of this assessment. 

31. With a view to afford protection to the handloom industry. 
the Committee has recommended that: 

(a) Production of dhoties and sarees by textile mills should 
be pegged at the 1963 level; and 

(b) that the production of coloured sarees sh0l!11d be reserved 
exclusively for handlooms and that even small powerloom 
establishments with foul' looms and below should not be 
allowed to produce coloured sarees. In certain centres 
where there is large scale production of coloured sarees 
by powerlooms at present the restI'iction on production of 
coloured sarees .and change over to other vari~ should 
be brought about gradually within a peTiod of three years 
and the .existing .ulUts should be assisted in ebtairung their 
requirements of sized beams. 

Government accept these recommendations. Coloured sarees both 
piece-dyed and yarn-dyed will be reserved exclusively for the hand-
looms sector. The observation of the Committee in regard to parti-
cular centI'es will be borne in mind. 

32. The Committee has recommended that both powerlooms and 
handlooms should draw their reqUirements of yarn from a common 
pool, and a strict control should be exercised on the~uality of yarn 
made available by the mill industry for handlooms and powerlooms 
and suitable quality standards fixed for warp and weft yarn witp 
approp'riate price for each, and th3t commOn service f'lcilities should 
~ uti!1.sed by them within and outside the co-operative told. 
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Government generally agree with these reconu;nendations. As 
regards the fixa,tion of appropriate prices for yarn, hpwever the mat-
ter requires further examination. 

33. The Committee has recommEnded that the P'Owerloom and 
the handloom sector should be asked to .lldjust their pattern of pro-
duction with a greater emphB:sis on the manufacture of coarse and 
medium varieties of cloth. Government agree with this but as the 
present trend is towards finer ,counts because the finer count products 
yield better wages for the weavers and earn larger foreign exchange 
for exports, it may not be possible to restrict this very much. 

34. The Committee has expressed a view that while it may not be 
difficult. to step up prodUction to some extent, by the handloom indus-
try as it exists today, any large scale augmentation of production 
can be achieved only by a regulated transition from handlooms to 
powerlooms. G.overnment feel that this view may not be wholly 
correct. Even without a changeover to powerlooms the handloom 
sector's potentialities for increased production are consir!~able. 

35. The Committee has recommended as an immediate measure 
that policy announcement should be made that while every assistance 
would be given to set up the additional looms that have been agreed 
to both in the composite mills and in the spinning mills, no further 
expansion in the loomage in the mill sector, is QOJ1templated till the 
end of the 4th Plan period. Government feel that the mill sector 
should not be denied a share in the proiected exp;msion. It has, 
however, been proposed that mill production should be restricted to 
6,000 mn. yards out of a total target of 11,000 mn. yds. at the end of 
the Fourth Plan period and that the balance of 5,OOOm.n. yds. should 
be earma;rkQd for the decentralised sector. This will mean a big 
scope of increase in the decentralised sector from 3,500 mn. yards in 
the Third Plan to 5,000 mn. yards in the 4th Plan. 

36. The Committee has recommended the removal of control in 
regard to acquisition, installation, etc. of powerlooms in the decen-
tralised sector on the ground that it has proved ineffective and re-
sulted in malpractices. The Committee has recommended instead 
certain other measures for guiding development, namely, 

(i) rationalisation of exercise duty in order to take away the 
adventitious advantage attaching to thp installation of 
powerlooms; 

(ii) i~ai,iQ,n of one-.half of the total number of one lill 
po.w_looms reconune11ded for the Fourth Plan in the 
handloQDl co~tive, sector for which financial assistanee 
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from the Government would be made available both for 
equipment and working capital; 

(iii) registration scheme under which cotton powerlooms would 
be registered on payment of a fee of Rs. 1,.00 per loom and 
which would provide not only a statistical check but also. 
a basis for supply of scarce raw mate;'ials etc.; 

(v) inspection of the premises before registration to ensure' 
that new or reconditioned looms technically certified as 
fit are installed; 

(v) firm action to ensure that old looms discarded by mills are 
scrapped effectively and do not get into the hands of per--
sons keen to set up powerlooms; and 

(vi) positive assistance, institutional or governmental only to-
registered powerlooms in such matters as finance for re-
habilitation of installation, supply of scarce raw materials 
etc. 

The suggestions made by the Committee for rationalisation of the-
excise levy and rectification of the structural distortions and the un~ 
healthy growth of the industry are contained in recommendations' 
Nos. 61 to 66 of the Report. 

Under the Scheme of registration proposed by the Committee .. 
the applications for registration of cotton looms, when made will be 
admitted freely and registration will only be a formal measure, sub-
ject only to the inspection of the premises to ensure that only new 
or reconditioned looms technically certified fit are installed. In the-
case of art silk ptowerlooms, however, the Textile Commissioner wilt 
be given discretion to refuse registration depending upon the supply 
position of art silk yarn etc. Similarly, conversion of cotton looms 
into art silk looms will J:>e registered only at the discretion of the 
Textile Commissioner. Installation of cotton powerlooms or art silk 
powerlooms without any registration by the Textile Commissioner 
will be entirely at the risk of the p'arties installing them and it shOUld 
be made clear that no Government assistance should be expected at 
any time. The registration scheme proposed by the Committee is, 
however, a purely veluntary scheme. Even though the unregistered 
powerlooms will be ineligible for any positive assistance, institutional 
or Governmental. in such matters as finance for rehabilitation or 
installation, supp'ly of scarce raw materials, etc. non-registration by 
itself will not be a bar to the installation of new poweI1ooms or their 
installation in any area. It is relevant to point out here that a very 
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'Substantial number of powerlooms have come into being without .... 
sistance in any form from the Government. The Government have 
given careful consideration to the recommendations made by the 
Committee. The Government, agree that the various measures 
suggested . by the Committee will, no doubt, help the growth 
of the industry along more healthy lines as a part of overall planned 
development. However, they feel those steps will not be adequate 
for implementing the Committee's recommendatio-;-; that the growth 
of the powerlooms during the FOlirth Plan period should be planned 
as a part of the overall strategy of developme:t. Hc:Ying regard to 
the various objectives recommended by the Committee, such as: 

(1) a phased p'rogramme for the setting up of the additional 
one lakh powerlooms; 

(2) the need to have a close watch over the regulated rate of 
growth of powerloom industry with regard to the avail-
ability of both cotton and art silk yarn ~nd to restrict the 
total number of powerlooms to one lakh during the Fourth 
Plan; 

(3) a State-wise allocation for the installation of powerlooms 
in th co-operative sector and outside on the basis of cer-
tain guiding princip'les; and 

(4) the need to evolve a pattern of growth in the powerloom 
industry and to check its haphazard growth. 

The Government consider that some form of regulation over the 
iJ!stailation of powerlooms is inescapable. The removal of control 
over installation of ptowerlooms will inevitably lead to the kind of 
baphazard growth of the powerlooms sector which has been depre-
cated by the Committee itself. Some measure of l'egul::ltinn over the 
acquisition and installation of powerlooms is inescapable also for. 
safeguarding the interests of the handloom industry and the co-ope-
rative sector. In these circumstances, Government are of the view 
that some measure of regulation jn regard to the installation of power-
leoms should be continued in addition to the various other measures: 
suggested by the Committee. 

37. The Committee has recommended that there should be no 
restrictions on the manufacture of ptowerlooms on the ground that 
a number of small loom parts manufacturers who have sprung up 
in the different parts of the country are playing a Jlseful part In the 
sevicing, maintenance and replacement of ptowerlooms in the decen-
1ralised sector. The Committee had occasion to see quite a consider-
able amount of enthusiasm, energy and enterprise in the small fae· 
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tory establishments for the manufacture of loom parts and accessories 
and assembling of looms and felt that these small establishments 
should be assisted and encouraged; The Committee has at the same 
time recognised that emphasis should be placed on quatity. Govern-
ment consider that, in view of the imperative need for quality stan-
dards, it would not be desirable to r~move all restrictions on new 
entrants in the field of manufacture of powerlooms. That may re~t 
in the indiscriminate production of non-standard, and inferior quaUty 
looms and hence production of bad quality cloth. In order to keep 
pace with the improved technology in the production of cloth ob-
taining in other parts of the world and in .order tp take advan14ge 
of such developments, it is essential that some measure of contI'Ol 
on the pTOduction of looms should be maintained as in the case of 
all other machinery manufacturing industries. This will be of help 
in encol!l"aging the production of the latest type of ppwerloom which 
will reduce the cost of production of cloth in our cOWltry and make 
our cloth competitive in the overseas matket both in r~gard to quality 
and price. 

38. Government wish to place on record -their great appreciation 
of the very valuable work done by the Committee in preparing a 
~om}1rehensive report touching on all aspects of the Textile Industry 
with special reference to the powerloom and handloom sectors. 

Order 

Ordered that this Resolution be published in the Gazette of India. 

Ordered also that a copy of this Resolution be communicated to 
all State Governments all Chief Commissioners, all Ministries of 
the Government of India, the Prime Minister's Secretariat, the P\ti-
vate and Military Secretaries to the President, the Planning Com-
mission, the Central Board of Direct Taxes, Central Board of Exciae 
and Customs and the Comptroller and Auditor General. 
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APPENDIX HI 

S~l1WUU'y of recommendations! observations contaiJ'U!d in the Report 

(Vide introduction to the report) 

Reference R ecornendations/Observations 
No. to Para No. 

(1) 

1. 

of the Report 

(2) 

1.9 

(3) 

The Conunittee note that the powerloom 
industry has come to occupy an important place 
in the economy 01 the country. The number of 
authorised powerlooms is understood to be· 
3,47,587 consisting of 2,1l.O91 authorised cottoa., 
powerlooms and 1,36,488 art silk puwerlooms. 
The powerloom sector produces about 1800 mil-
lion metres of cloth out of a total cloth produc- . 
tion of 8,200 million metres. The history of the . 
powerloom industll'y in the country is as old as 
the organised mill industry and the growth of 
the industry has been quite rapid and phenome-
nal m recent years. Government have, however. 
not yet taken a final decision regarding the role 
of the powerloom indusu-y is. meeting the cloth-
ing needs of the country. 

1.10 The Committee further note that diverse 
views have been expressed about the role of 
powerloQID. 'industry in the. country. While the 
representatives of the handloom industry have 
atate.d that the powerloom sector is only a sur-
reptitious projection of the mill sector with a 
view to eacape fiscal duties etc., and is harming 
the interests of handloom sector by produciDg 
items otherwise reserved for nandloom industry, 

~s 
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66 

(3) 

the representatives of Jhe powerloom industry 
have claimed that they are competing with the 
organised mill sector only and not with the 
handlooms sector and are serving the common 
people of the country by providing them cheaper 
cloth as compared to the products of the mill 
industry. 

1.11 The Committee wouJd like to point out that 
the powerloom sector has come to occupy an 
important place in the economy of the country 
and its importance in meeting the clothing needs 
of the masses cannot 'be minimised. Moreover, 
in view of the fact that power supply is fast 
spreading to the countryside and the sons of the 
weavers are being increasingly attracted to the 
powerloom sector as it provides an intermediate 

I • . technology with prospects of less burdensome 
and dreary life and a better living wage, it is 
evident that the powerloom industry is likely to 
grow in the years to come. It has, howev,er, to 
be ensured that this growth of the powerloom 
industry should not be at the cost of the hand-
loom industry otherwise it will lead to greater 
rural unemployment and problem of large scale 
migration of rural population to the industrial 
areas in search of employment. The Committee, 
therefore, feel that the growth of the powerloom 
industry should be regulated in such a way that 
it does not harm the interests of the himdloom 
industry. It should be enSUll"ed that powerloom 
industry does not become a "benami" of the 
mill sector but is really developed by the conver-
ston of handlooms into powerloom by the 
handloom weavers themselves. The Committee. 
therefore, recommend that strigent measures may 
be t:lken to ensure that powerloom sector observe 
the reservations made by the handloom sector 
and deterrent, action should be taken for 
lmy violation of these orders. Simultaneously. 
H.c powerloom sector should be encouraged to 
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2. 1.19 

1.20 
r. 
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(3) 

produce those varieties of cloth wbich are not 
being produced by the handloom sector. More-
over, some varieties of cloth which are not 
being produced by the handloom sector, may be 
considered for reservation exclusively for the 
powerloom sector. The Committee have separat-
ly recommended the formulation of an integrat-
ed textile policy assigning role to the various 
sectors. The Committee hope that while defining 
the role of the powerloom sector, the above 
factors will be kept in view by the Government. 

The Committee note that Government do 
not have requisite statistics regarding the 
powerloom industry in the country. Even sucb 
basic information as the break-up of power-
looms located in urban, semi-urban and rural 
areas, ownership of powerlooms, installed 
capacity etc., is not available with them. The 
Committee are unable to appreciate why it should 
not be possible for Government to collect and 
maintain all the relevant information regarding 
location, ownerShip installed capacity etc. in 
respect of the powerloom industry, when every 
powerloom-owner is statutorily required to obtain 
permit from the Textile Commissioner for ~cqui­
sition and installation of ptowerlooms and electric 
connections. This, in the view of the Commit-
tee, is a sad commentary on the functioning of 
the office of the Textile Commissioner. The 
Committee are unable to apptreciate how Govern-
ment can maintain any control or plan for the 
regulated growth of the powerloom industry in 
the absence of these basic statistics. 

The Committee further note that although 
the Task Force on Powerlooms in their Report 
submitted in 1972 had recommended that basic 
records in respect of powerlooms in each State 
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and district shotild be prepared, no concrete 
action seems to have been taken on this recom-
mendation of the Task Force. The Committee 
recommend that Government may immediately 
conduct a census of all the powerlooms in the 
country, whether authorised or unauthorised in 
which all the relevant information regarding 
location, ownership, installed capacity, capacity 

. actually being utilised, count and quality of 
yarn utilised etc., type, quality and quantity of 
cloth being manufactured should be collected. 
Institutional arrangement should be made to 
keep these statistiGs up-to-date so as to provide 
firm and reliable data for decision making. 

The Committee note that a sum of Rs. 17.03 
crores was provided upto the end of the Fourth 
Five Year Plan for the development of Power-
loom Industry, out of which only a sum of 
Rs. 7.26 crores was actually spent. The Com-
mittee regret that only a meagre amount was 
provided in all the four Five Year Plans and 
three Annual Plans for the development of 
powerloom industry and not even 50 per cent of 
that amount was actually spent. The Committee 
further note that this trend still continues as in 
the Fifth Plan period also; out of a sum of Rs. 3.5 
crores provided, only a sum of Rs. 1 crore has 
been utilised so far. The Committee regret that 
while there is great need for the development 
of the powerloom industry on sound lines by 
providing adequate processing facilities and 
technical assistance etc., the meagre amounts 
provided were not even utilised for the purpose 
for which these were meant but were diverted 
to other items. The Committee cannot but reach 
the conclusion that the need for putting the 
powerloom industry on a sound footing by pro--
viding it adequate processing and other facilities 
and technical assistance etc. was not realised. 
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with the result that the growth of the industry 
has been lopsided. The Committee hope that at 
least now the Government will ensure that the 
provisions made for the powerloom industry will 
-be fUlly utilised and necessary facilities for the 
working of the industry provided. The Committee 
recommend that ~Ittent should in the first 
instance identify the f~ciHties to be provided in 
order of impartall'Ce antlrequirements and then 
formulate a time-bound programme for providing 
these facilittes. 

The Committee note that Government had 
appointed a Powerloom Enquiry Committee 
under the Chairmanship of Shri Asoka Mehta 
in January, 1963 to examine the various aspects 
and problems of powerloom inaustry and 'that 
Committee had submhted its report. in May, 
1'964. The Committe.e further note that in its 
Deport, that Committee had made a number of 
useful recommendations like supply of yarn, 
provision of pre-weaving -and processing fadli-
ties, proVision of working finance, marketing 
facilities, scheme for the conversion of hand-
looms into powerlooms etc. The Committee, 
however, regret to note that after more than 
twelve years of the submission of the report by 
the Powerloom Enquiry Committee, the power-
100m industry is still facing the same problems 
like absence of provision of adequate finance, 
processing facilities, marketing arrangements 
etc. The Committee have no doubt that if the 
various recommendations made by the Power-
loom Enquiry Committee had been implemented 
by the Government iu letfier and spirit. the 
powerloom ~ustry in the country would have 
been in a much hliqi)pj.er pssition and would have 
been .fun.ctiGning .QJl. sou,n.d- :lines. 

-------------------
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1.31 The Committee note that after the submis-

1.43. 

sion of the report by the Powerloom Enquiry 
Committee in 1964, no comprehensive study of 
the role and functions of the Powerloom Indus-
try has been made and only a Working Group 
on Handlooms and Powerlooms was appointed 
in 1972 which 'Submitted its report in the same 
year. The Committee feel that in view of the 
important role that the powerloom industry has 
to play in meeting the clothing needs of the 
country and also the various problems being 
faced by the industry, it is necessary that a com-
prehensive study of the powerloom industry 
may be made at an early date_ 

The Committee note that at present the 
powerloom industry is being looked after by the 
office of the Textile Commissioner and tnere is 
no separate All-India body to look after the in-
terests of the powerloom industry. The Com-
mittee further note that as early as 1961-62 the 
Estimates Committee (Second Lok Sabha) 
had suggested that the question of setting up a 
Powerloom Board on an India basis might be 
examined. The Powerloom Enquiry Committee 
in their report submitted in 1964 had recom-
mended that the All India Handloom Board 
should be made responsible for the implementa-
tion of the scheme of converting the handlooms 
into powerlooms and also for ensuring that the 
handlooms and the existing powerlooms main-
tain and 'improve their produdion. Although 
the recommendation was accepted by Govern-
ment, the proposal for a Joint Board, according 
to the report of the Task Force on Powerlooms, 
"did not find favour with either sector". Subse-
quently the Working Group on Handlooms and 
Power looms and the Task Force on Powerlooms 
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recommended the setting up of a separate OZ'ga-
nisation for the powerloom industry. The repl"e-
sentatives of the powerloom industry have alao 
suggested the setting up of an all India boiy 
to look after the powerloom industry. 

1.44 The Committee note that Government have 

2.9 

not yet taken a decision aoout the setting up of 
an All-India body to look after the powerla.m 
industry and they have yet to take a decision 
regarding the role of powerloom industry. 
Nevertheless, it appears, that powerloom indus-
try has come to stay in the country and is play-
ing an important role in meeting the clothing 
needs of the masses. The Committee feel that 
there is a need to have an organisation to ensure 
the supply of requisite inputs like yarn, fina..'lce, 
processing facilities etc. to powerloom industry 
and also to regulate i15 wor~ing on healthy lines. 
The Committee, therefore, recommend that 
Government should examine the desirability of 
setting up an All-India Powerloom Board c:m-
sisting of among others, representatives of 
powerloom industry, different Ministries/Depart-
ments concerned with the industry, Reserve 
Bank of India etc. This Board may perform the 
same functions in respect of the powerloom in. 
dustry as are being performed by the All-India 
Handloom Board in respect of the handloom in-
dustry. In order to maintain coordination 
between the handloom and the powerloom indus-
tries and to avoid conflict of interests, the 
Committee suggest that the Chairman and 
Deputy Chairman of the All India Handloom 
Board may be nominated as members of the 
proposed All India Powerloom Board and vice. 

The Committee note that the powerloom 
weavers have been experiencing considerable 
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difBcu1ties In. obtaining credit and loan facilities. 
The Committee note that 'while the handlooms 
cot>peratives are able to get loans at a lower 
bank Ntte as the sernce dlllrges of the coopera-
tive 'banks are stIbsidised 'to the extent of 3 per 
cent, there is no such subsidy available for 
thepowecloom cooperatives. In fact the power-
loom cooperatives .get the loans at a rate of 1-112 
-per cent above the bank ,rate. The Committee 
are of the view that it is but appropriate that 
adequate loans for the powerloom cooperatives 
should be made available at rates which should 
be considerably lower than the normal bank 
rate. 

Regarding UIe loans from nationalised banks, 
it has been represented that the amount of loans 
gcant-ed is too little, the period of payment is too 
abet, the rate of interest charged is very high 
«nd the proceciu1'e for the frant of loans is very 
cumbersome. The Committee would like to point 
otIt thlltthe pt:trehase ac.d Gperation of a powe~" 
loom requU(e considerable ·amount of capital and 
if it is desired that the handloom weavers should 
take to powerlooms and operate them in increas-
ing m.embers, it is very necessary that they are 
provided sufficient finance at reasonable rates to 
earry on their business. ['he Committee feel 
that the absence of adequa~ credit at reasonable 
rates is one of the main reasons which has 
reSU:lted in the operation -of benami powerlooms 
and disposal of looms by the actual powerloom 
weavers to rich investers and financiers and 
eco&Omie exploitation by master weavers. The 
Omtmitt-ee have separbtely emphasised the need 
f-or itlcreaae in the coaper.ati:ve coverage of power-
looms. The Committee further recommend that 
as powerlooms are a small scale industry pTovid-
bag -empl@YMtm1; to lak:hS of wea~rs and ensure 
them ~ miDimum living w.age, Government may 

~-----. --------------
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impress upon nationalised bankS the desirability 
of granting loans to powerloom sector at reason-
able terms and also to simplify the procedure 
for grant of such loans. 

8. 2.11 The Committee further note that a number 
of State Governments have set up Powerloom 
Corporations to help the growth of powerloom 
industry in these States. The Committee 
recommend that these Powerloom Corporations 
may either on their own ot through the agency 
of other financial institutions, nationalised banks, 
regional rural banks etc. arrange to give loans 
of requisite amounts to genuine powerloom 
owners on reasonable terms. 

!J. 2.22 The Committee note that one of the handi-

3559LS--6 

caps suffered by the Pdwerloom Industry is the 
absence of any tedmical assistance or guidance 
by 1he Government, with the result that the 
Powerloorri Industry is still engaged in the pro-
duction of traditional items like mul1s, gada, etc. 
The Committee regret to note that p~thouqh the 
need for providing techl'lical assishnce +0 the 

. ~werl60m induStry ha'd been emphasised bv the 
Working Group 0'0 Ha'ridloom and Powerloom 
Industry as early as in 1972, no steps have 
so far been taken in providing this technical 
assistance and even the Powerloom Crn"poratinns 
set up in the States have by and lar~e not under-
taken any research and developmen'~ work for 
helping the powerloom industI'y. The Commit-
tee fail to understand this apathy on the part of 
the Government to assist an indl1!';'trv which is 
meeting the clothing needs of a consido. .. able sec-
tion of people in the country. The Committee 
feel that in the present stage when fashions and 
designs are changing fast, no industrY (':m sur· 
vive long until and unless it adjusts itc;elf to the 
changing fashions and designs and keep its pro-
duction in line with the consumers' preferences 
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ct.23 The Committee note· that Government have 
at long last decided to set up four technical ser-
vice centres for the powerloom industry and that 
the technical service centres are being set up for 
the industry at Malegaon in Maharashtra and in 
24-Parganas decision has yet to be taken about 
the location of the remaining two service centres. 
The Committee feel that thEse research centres 
should have clc-se links, with other technical and 
research institutio~s so as to provide the latest 
in textile technology which is relevant to the 
powerloom sector. There should be an in-built 
arrangement in the centre for extension work so 
that tpeir performan~e will be adjudged by the 
extent and value of the service that they render 

· to the powerlooJ;ll industry. In . particular, the 
centres may devote themselves to providnig 
attractive designs including blends of additional 

· and man-made yarns so as to increase the unit 
value and market?hility of the pToducts. The 
centres may also take a lead in evolving and 
establishing on the ground any facilities for dye-
ing, processing. finishing etc. which would help 
the powerloom sector to improve the quality and 
maTketability of their "products. 

2.31 The CommWee note that the Marathwada 
Development Corporation has. taken up the im-
plementation of integrated powerloom p'rOject and 
for the implementation of the project, the Corpo-
ration has promoted an associa1ed company 
namely, Textile Corporation of Marathwada Ltd. 
The Committee are glad to note that this Cor-
poration has managed the functioning of the 
powerlooms in ~ch a way .that all facilities right 
from the production .of yarn to the llrocessing, 
~ishing and marketing. have been p.rovided by 

· the Corporation, with the result that not onlv 
powerlooms under the Corporation have bee~ 
able to operate in an economical way and market 

~.~-------
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all ·of its produots but have even been able to 
export considerable quantity of its products. The 
Committee are impressed by the integrated ap-
proach which takes care not only of inputs by 
running its own spinning mills, but also of 
arranging the necessary capital for the power-
loom cooperative societies and taking care of the 
marketing problems. 

2.32 The Committee note that though the 

2.39 

average take-home earning of a weaver has been 
varying from society to society, in the case of 
Nanded it has reached an. impressive figure of 
Rs. 208 per month per shift for two looms. The 
Committee feel that these are some of the im-
portant features which merit closer study by the 
Central Government not only wi'th a view to 
lay a helping hand, but also to evolve a model 
'set-up which can be commended to other State 
authorities for emulation and implementation. 
The Commi'ttee would like to be informed in 
some detail of 'the action taken in pursuance of 
this recommendation. 

The Committee note that at present the 
Powerloom Industry is producing very little 
quantity of cloth with synthetic yarn. The 
Conunittee feel that as the modern trend in the 
market is towards the use of cloth with synthetic 
yarn and of mixed blends, there is a great poten-
tial for the production of cloth with synthetic 
yarn and mixed blends in the powerloom sector. 

2.40 The Committee have recommended that the 
service centres should in particular help the 
powerloom industry in taking to manufacture of 
cldth based on blended yarn that is, traditional 
yarn wioth man-made yarn_ The Committee have 
no doubt that GoveTnment would ensure that the 
requisite yarns are made available to the power-
looms in the requisite quantity on an assured 
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basis particularly when the Indian Petro-Chemi-
cals Ltd. plant for production of synthetic mate-
rial is going on stream. 

The Committee note that every powerloom 
owner is required to oQtain a permit from the 
Textile Commissioner for acquisition or instal-
lation of a powerloom. It is, however, surprising 
that in spite of these regulatory measures, a 
large number of unauthorised powerlooms have 
come up in the country. Although the Govern-
ment had regularised unauthorised powerlooms 
twice' i.e. in 1955 and 1966, the unauthorised 
powerlooms still continue to come up and their 
number is estimated to be 80,000 in cotton 
powerloom sector against 2.11 lakhs authorised 
looms and 40,000 in non-cotton sector against 
1.36 lakh authorised looms. 

3.17 The Committee regret to note that although 
the Estimates Committee had as early as in 
1962, expressed their concern at the unchecked 
growth of unauthorised powerlooms in the 

I 
country and commented upon the laxity in 
enforcing Central Orders and Government in 
their action taken reply had stated that suitable 
action was being taken to check any further 
growth of t.he unauthorised powerlooms, the 
problem has not yet been solved and the malady 
of unauthorised powerlooms continues to exist. 
Subsequently in 1964, the Powerlooms Enquiry 
Committee (Ashoka Mehta Committee) had 
again stressed the need for checking these un-
authorised powerlooms and cautioned against 
the haphazard growth of powerlooms. Again, 
although in 1972, both the W.orking Group on 
Handlooms and Powerlooms as well as toe Task 
Force on Powerlooms had recommended strong 
measures against these unauthorised power-
loom~ including the prosecution of the owner 
and the con~tion of such pawerloms, these 

------------------------
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unauthorised looms still continUe to operate in 
the country. It seems that an impression has 
gone ,h.lund that once the powerlooms are set up, 
Goverr.ment will ultimately regularise them. 
The regularisation in the past two occasions, 
have further confirmed this impression. 
Although Government policy is stated to be 
prevent the unauthorised growth of powerloom 
sector, no effective measures in this regard 
seem to have been taken so far. The Commit-
tee are convinced that if the authorities are 
strict and keen in preventing the evil of unau-
thorised powerlooms in the country, they can 
do so effectively because operation of the power-
looms r.equire electricity conections from the 
local authorities, finance from banks and per-
mits for the purchase of these powerlooms etc. 

3.18 The Committee express their serious concern 
at this state of affairs where on the ODe hand no 
fresh permits are being granted for the instal-
lation of powerlooms even to the existing hand-
loom weavers on the ground that the present 
capacity of the powerloom industry is considered 
adequate to meet the plan targets and on the 
other hand, growth of powerlooms in an unau-
thotised manner is going on unchecked. As the 
products of these unauthorised powerlooms 
cannot evidently carry any permit number, it is 
comparatively easier far these powerloms to 
vjol~te the. reservation orders for handloom 
industry thereby affecting adversely the interest 
of handloom weavers. The Committee are un-
happy at the regularisation of unauthorised 
p'>werlooms in the past as instead of preventing 
the growth of this evil, it has given inducement 
to breakers of law and provided encouragement 
to the perpetuation of this malpractice. The 
Committee would like Government to deal with 
tbis problem effectively. 
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13. ,:~,19 ,The Commit~ee feel that it is not so much 
, the lacunae in the law but laxity in enforcement 

that is responsible for the growth of unauthoris-
ed powerlooms, They note that at present the 
powers to. check the growth of unauthorised. 
powerlooms have been delegated. to the State 
Governments. They would !like the Central Gov-
ernment to impress upon the ,State Governments 
and other State agencies the need to activise their 
enforcement machineries to keep a constant vigil 
on the powerlooms and take all measures recom-
mended by the Working Group on Handlooms 
and Powerlooms (1972), like prosecution, cutting 
of power connections etc., to check the growth of 
unauthorised powerlooms. The Committee feel 
that by more active involvement of State agen-
cies excise authorities and the staff of the state , 
Electricity Boards, it shOUld be possihle to check 
the spread of unauthorised powerlooms. 

14. 3.20 The Committee further recommend that the 

15. 3.27 

staff of the Office of the Textile Commissioner 
should also pay surp'rise visits to the powerloom 
clusters in the country and conduct surprise 
checks to detect unauthorised powerlooms and 
bring these cases to the notice of appropriate 
authorities for necessary action. Moreover, Gov-
ernment should widely publicise 'their policy 
regarding unauthorised powerlooms so that un-
scrupulous elements in the country may not be 
encourged to instal powerlooms in an unautho-
rised manner in the hope that these would be 
regularised subsequently. 

The Committee note that at present there 
are no reservations for the powerloom industry. 
It has been represented to the Committee by a 
number of organisations representing the power-
100m industry that some items of production 
should be reserved for the powerloom sector so 
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that this industry may be saved from the compe-
tition of the organised mill sector. There are a 
number of items which are being produced by 

_ the powerloom industry and are no'; being pro-
duced by the handloom industry and hence the 
reservation of these items wiIl in no way harm 
the interest of the handloom industry. Mor~ 

over as reservation of .these items for the power-
loom industry will offer sufficient scope to the 
powerloom industry to concentrate on the pro-
duction of these items, they may not be tempted 
to produce the i'tems reserved for the handloom 
industry in an unauthorised manner. The Com-
mittee,. therefore, recommend that the Govern-
ment may examine the desirability of reserving 
certain items of production like Khaki drill, 
Dasuti, Mulls etc. for the powerloom industry. 

The Committee note that one of the 
handicaps suffered oy the powerloom weavers as 
lack of processing facilities, with the result that 
most of the weavers are compelled to sell their 
cloth in grey form to the mills or master weavers 
who after processing, sell the cloth at high prices. 
Powerloom weavers are thus not able to get eco-
nomic prices for their products. The Commit.tee 
feel that until and unless measures are taken to 
provide adequate and modern processing facilities 
to the powerloom weavers, it would not be possi-
ble to imp'rove the" lot of the powerloom weavers 
to any appreciable extent. The Committee note 
that although the Power 10 om Enquiry Committee 
(Asoka Mehta Committee) in their report submit-

ted in 1964 had stressed the :rieed for organising 
modernised processing facilities for powerIoom 
weavers and Task Farce- on Powerloom in their 

. report submitted in 1972 -had also stressed the 
need for- the State Government to set up multi-
purpose processing-houseS in areas where power-

.------------ -----
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looms were clustered, no confrete measures have 
so far been taken by Government in this regard. 
The Committee recommend that early steps 
should be taken to set up processing houses in 
all the areas where powerlooms are concentrated 
so that the weavers may be able to avail of the 
facilities and get economic prices for thier pro-
ducts. Efforts should be made to set up the 
facilities in the cooperative sector as far as pos-
sible but these facilities should be available to 
all weavers, lower fees being charged from wea-
vers in the cooperative fold. 

17. 3.38 The Committee note that the Textile 
Corporation of Marathwada ; (TEXCOM) has 
provided processing facilities to weavers, under 
their charge by setting up a separate processing 
houses. Two such processing houses have also 
been set up in the cooperative sector at Ichal-
karanji for the benefit of powerloom weavers 
there and these processing houses are working 
satisfactorily. The Committee recommend that 
the working of these processing houses should 
be evaluated and improvements made when nec-
cessary. The results of the evaluation together 
with other details may be circulated to the Power-
loom Corporations and cooperatives in other 
States for their guidance. The Committee further 
reco~ that loans at concessional rates and 
liberalised terms should also be riven by natio-
nalised b1'lnks and State Powerlooms Corporations 
etc. to the cooperatives for setting up similar 
processing houses in their areas. 

lit 3.45 The Committee note that only a negligible 
precentage of powerloom in the country are 
covered by the cooperatives. Most of the 
pOwerloom weaVers are either working as wage 
earners for outsider owners or are dependent 
upon the master weavers for their supp'ly of 
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inputs like yarn, finance and for the marketing 
of their products. The Committee feel that in 
order to effect any perceptible improvement in 
the economic lot of the pOwerloom weavers, it is 
imperative that these weavers are encouraged tb 
form their own cooperatives so that they can be 
saved from exploitation by outside owners etc. 

3.46. The Committee feel that the main reason 

3.47 

for the reluance on the part of powerloom 
weavers to become members of these coopera-
tives is that sufficient incentives/concessions are 
not available to them after becoming the mem 
bers of the cooperatives. However, the rules 
and regulations for cooperatives are cumber-
some. Even the finance available to the mem-
bers of powerloom cooperatives from the Reserve 
Bank of India is not given at the concessional 
rates as in the case of handloom cooperatives. The 
Committee therefore recommend that Govern-
ment shouid grant doncessions incentives like 
pltDvjsion of assured supply of yarn, grant of 
finances at concessional rates and assured mar-
keting fadlities to these cooperatives and also 
arrange processing facilities etc., so as to en-
courage the powerloom weavers to become 
members of these cooperatives. The rules of 
their working should also be simplified. The 
Committee further recommend that Government 
should prrepate a time-bound programme fixing 
yearly targets for increasing cooperative coverage 
of the powerloom weavers. The achievements 
against these targets should be regularly watched 
and cooperative measures taken in time wherever 
the progress is not found to be satisfactory. 

The Committee further note that anotlier 
reason for the weavers not becoming the memo 
bers of these cooperatb,es is that most of these 
cooperatives do OOt have qualified staff with the 
result that the work of these cooperatives is not 
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properly managed. The Committee recommend 
that training facilities to the office-bearers etG., 
of the powerloom wesvers societies should be 
arranged in Vaikunthalal Mehta Institute and 
similar other training institute so 3S to make 
them fully acquainted with the functioning .of 
these cooperative so::ieties. 

It has been brought to the notice of the 
Committee that the cc.~operative movement at 
Ichalkaranji in Maharashtra has been organilsed 
in such a manner that weavers are able to get 
all the facilities from the supply of yarn to the 
processing and marketing facilities etc., and the 
cooperative societies there have their own spin-
ning mill~, processing houses etc. The Commit-
tee feel that this experience should be closely 
studied an:l the results of study circulated to 
other areas so that the weavers there may been 
flit from this experience. 

The Committee note that there are no or-
ganised marketing arrangements for the power-
loom sector and most of the powerloom weavers 
are left to themselves ,t{) arrange marketing of 
their products. The result is that most of these 
weavers are compelled to sell their cloth to mas-
ter weavers or to organised mill industry and are 
not able to ge~ economic prices for their pro-
ducts. The Committee feel that unless and until 
suitable marketing arrangements are made for 
the powerloom sector, the economic conditions 
of the powerloom we:wers \vill not improve sub-
stantially. The Commi,~tee, therefore, recommend 
that appropriate steps should be taken to encou-
rage the sale of power loom products and neces-
sary incentives and assistance for the purpose 
given to them. 
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The Committee note that the powerloom 
weavers in the country are still producing the 
same traditional items and in most cases, the 
products are not oriented to the consumers de-
mands. As fashions are changing fast, it is neces-
sary that products of the powerloom industry 
keep pace with the changing demands of the con-
sumers. The Committee, therefore, recommend 
that the State Powerloom Corporations should 
evolve mechanism for conducting regular market 
research and intelligence to study the latest 
changes in the consumers demands and designs 
and keep the powerloom weavers informed of 
the same so that production may in keeping with 
the consumers aemands. 

The Committee note that Government 
have already decided to set up four Weavers Ser-
vice Centres for the powerloom industry. The 
Committee recommend that these Weavers Ser-
vice Centres should take concerted measures to 
evolve new and attractive designs and latest va-
rieties of fabrics particular:1y of blended yarn 
and make arrangements to pass on the same to 
powerloom weavers sO that these weavers may be 
able to keep pace with the latest changes in de-. 
signs etc. 
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